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Shri 8. M. Bamerjee: Sir, in this
ease 1 would request you humbly to ask the
Fitance Minister to investigate into the
whole matter . It seems that Rs. 50,000
has been collected from them. It is very
surprising,. 1 do not blame the customs
ofiwcers. These people must have been given
some presents in that country but when they
came to their own country, they were de
tained for four hours and treated in this
way, Sir, I would request you to make
some observations.

MR. SPEAKER : Whatever views have
been expressed here will be conveyed to the
Tnance Minister.

13.12 has.

GUJARAT BUDGET, 1975-76-GENE-
RAL DISCUSSION, DEMANDS* FOR
GRANTS ON ACCOUNT (GUJARAT),
1975-76 AND SUPPLEMENTARY DE-
MANDS* FOR GRANTS (GUJARAT),
1974-75—CONTD.

MR. SPEAKER : We will now take up
items 7 and 8 about Gujarat. As you hnow,
a point was raised yesterday. The Rajya
Sabha 18 adyourming on the 26th. This must
go to the Rajya Sabha on the 24th. So.
f Shri Sezhiyan agrees, while that point
iy bewng Jooked into, this debate can go on

SHRI H M PATFL (Dhandhuha) : We
have to sec what the Minister has to say.
On the basis of those remarks, we will con-
sider this suggestion

MR. SPEAKFR : Yes, the Minister
should say something, otherwise it is very
difficult.

SHR1 SEZHIYAN (Kumbakonam) : He
must satisfy us on the points rarsed. That
is important.

MR. SPEAKER : I am not giving any
finding at all, It 11 a matter of accommo-
dating each other 1if you accommodate
each other, 1t is all right. Otherwise, the
matter is whete it was.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : Sir, yes-
™ #Moved with the recommendation of the
Preaident.
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terday certain points were raised regarding
the 1974.75 Supplementary Demands and
1975-76 estimates of the Gujarat Govern-
mesnt.

The first point related to the provision
in the various demands for payment of
additional dearness allowance. A lump sum
provision of Rs. 5.6 crores was included
in the Budget Estimates for the current
year under Demand No. 24. This lump
sum provision was for meeting the likely
increases in dearness allowance in the
course of the financial year. As this pro-
vision was on an ad hoc basis and its
payment depended on the final decisions
taken regarding sanctioning dearness allow-
ance increases, it was considered preferable
to heep a lump sum provision in the de-
mands of the Finance Department, instead
of providing for dearness allowance in-
creases under various demands. Three in-
creases of dearness aliowance have been
sanctioned, effectively from 1-1-74, 1-3-74
and 1-5-74. 1In the Supplementary De-
mands now before the House, additional
funds for the three increases in dearness
ailowance have been sought under various
demands, to the extent necessary. In view
of ths, the Ilump som provision
of Rs. 5.6 crores made in the original
Budget Estimates will not be utilized.

1 agree with Shri Sezhiyan that it was
necessary to indicate clearly that the lump
sum provision of Rs. 5.6 crores was for
lilcly increases in dearness allowance.

1 should also hke to clarify that even
with the payment of the additional D. A.
sanctioned, the expenditure debited to fhe
relevant Demands would not have e
ceeded the Grant by now.

Three further D.A. increases effective
from 1-6-74, 1-8-74 and 1-9.74 respective-
ly have been announced on 13-2-75 and
hence a lump-sum provsion of .bout
Rs. 571 crores has been made in  the
Revised Estimates of 1974-75. Sumilarly,
in the next year's budget, o lump-sum
provision of Rs 175 croies has been
made in Demand No. 12 towards full
year’s effective of these three deamess
allowance increases as well the liabihties
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that may aris out of the decision that purppee
the Styte Govérament n on the
recommendations of the Second Pay Com-
mistion,. Though hon. Membeis will
agree that there arc real administrative
mnd other difficulties in making provisions
for these items in the respective Demands,
1 concede the point made by Shri Sezhi-
yan that, as far as possible, lump-sum pro-
visions should be avoided as it camnnnt
be regarded us gocd budgeting.

The hon. Member also referred to some
of the items reluting to confingency fund
advances and viewed that Contingency
Fand should not be regaided as a running
#ccount and that resort to Contingency
Fund <hould be made with due care. |
am in full agreement with this view. While
prepaning the Budget, every care should
be taken to anticipate, to the best extent
fostible, all likely items of expenditure
and to provide for them. While in a
strict sense, any item of expenditute not
provided in the Budget and found subse-
quently necessary could be regarded as
enforeseen expenditure for the purpose of
Contingency Fund advance, it is also

equally necessary that the recourse to
Contingency Fund advance i3 made
with utmost care. The Government of

Gujarat is being requested to review the
existing practice in regard to granting of
advances from Contingency Fund to en-
sute that the advances are made available
oily in genuine unforeseen items of ex-

penditure.

The third point raised by the hon.
Member was in regard to the provision of
Rs. 1.49 lakhs in Demand No. “49--So-
cial Security and Welfare”. I am inform-
ed that in determining “new service” and
“new instrument of expenditure”, the Esti-
iates Committee of the Gujarat Legis-
tature  have prescribed certain  limts,
mmongst others, for “new commissions or
committees of inquiry” and “expendituse on
new works”. As regards “other cascs of
Government expenditure”, each case has
to be consideted on merits. A
limit of Rs. 2 lakhs has been
adopted for nom-recurring items of “other
cuses of Govelnment expenditure” for the
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of detepml seivide”,
‘ixatitreqniﬁcm a

this practico of fixi faancidl
ﬁ:ould be strictly in wgrgmoe ctlt
the provisions of nrfxc!e 208 of tht Cone

titgtion and the Government of Gujarut
has been requested to look into this aspect,

THe hon. Member, in his letter duted
{8th March, 1975 wddressed to the Sec.
retary-Gieneral, Lok Sabha, also requested
for information on 2 number of points.
As intimated to the Lok Sabha Secreta-
riut, the Government of Gujarat has been
requested to furnish the ifformation re
quired by the hon. Member as cxpeditious-
ly as possible,

in the light of this clarification, 1 sub-
mit, Sir, that the House may kindly take
up for consideration the items relsting to
Guurat Budget.

MR. SPFAKER: It is all right Now,
we will proceed with the discussion.

SHRI H. M. PATEL: { wish to makc
4 submission on the statement made by
the hon. Mimnister.

MR. SPEAKFR: I think, duiing the dis-
cussion, you can speak on this

SHRI H. M. PATEL: How wilt | be
able fo do it when we discuss the main
Budget?” 1 want to make a submission
on the statement.

J do not wish to refer to the first two
matiers, that is, about the lump-sum pro-
vision of Rs. 5.71 crores and the use of
which Contingency Fund has been found.
{ think, they do not constitute good bud-
geting.  In view of the statement made by
the hon. Minister, however, I would not
like to say mose about that.

As regards the third point, it doed call
fot very much more seriots consideration,
It is true that the amount is small. The
explanation put forward is that the Esti-
mates Comnittée of the Gujarat Legisla-
ture had advised that upto Rs. 2 lakhs
limit, they muay proceed even though it
may be a new service. But as the hon
Minister concedes, this is against the Con-
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shtution. Eyen i the Eslimates Commit-
tee has muede a reppmmendation, it cannot
F something which is wltra  vires
in effest. Thepefore, it seems to me that
we arg in no position fo concede this and
allow this.

MR SPEAKER: You will remember
that last bme also we reminded them
about this Stil}, it has come this time

SHRI H M. PATEL : We are onlv
considering the question of propricty. As
1 said, in regard to the other two points
traired by Shti Sezhiyan, in view of the
statement mihde by the Minister, I do not
say thit we need pursue that matter
further The third point is definitely
against the constitutional provision, Art
205. Therefore, 1 cannot see, m what
way we can regularise that. If you like,
Sir, We can proceed excluding this item.

MR SPFAKER®' Mr Patel, what [
propose 1, we go as it is with this and
at the same time, the Minister will male
a reference to Gujarat Government There
s no Istmates Committee unfortuna-
tely, otheiwise 1t could have been roferred
to them

SHRI H. M. PATEL - I havc already
sad that I would have no objection even
to this going forward exactly as the other
matters But 1n so far as this pomt s
concerned. 1t goes defimtely against
Article 205 of the Constitution und there
1 no question of any financial limit beng
raved where 8 new service 18 concerned
And that being so, it scems to me that
there 11 no way of regulansing this. 1 at-
least cangot say what way there can be.
When theie 1s no way of regulawnmg, 1
would suggest that we exclude this item.

MR SPhWB: The djscussion may
proceed and in the meanwhile, the Minister
may consider this objection.

SHRI H. M. PATEL : It is not a ques-
tion of considering this magter at aji, It is
a clear matter, The facts gre well known
In bic own statement, the Ministr has
Said that this is 8 new sefvice, but that
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because of a practice of the (Gujarat
Government, they had done this, although
it is agawnst the Constitution.

MR. SPEAKER : I think, at that time the
Government of Guarat did not know
that this will be coming to Pardisment.
They are used 1o their own ways,

SHRI H. M PATEL : But Gujarat
Government of Gujarat did not know
tuion. Ignorance in this matter camnot
really allow us to proceed against fthe
Constitution, )
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Rule 224 of Gujarat Legislative Assembly
Rules

‘When a demand or any pait thereof
relates to any new service or new ins-
trument of service or grantsn-axd or loan
and the expentiture to be incurred on
that service or instrument of service or
grant-in-aid or loan exceeds the finan-
cial limit recommended by the Esti-
mates Committee for the purpose all
matertal detals in respect of that ser-
grant-in-aid or loan exceeds the finan-
VI or mstrument of service or grant-ip-
ad or loan shall, save jn special carcum-
stances, be supplied to all members
at least three days before the domand
s made”
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SHRI P. G. MAVALANKAR (Ahme-
dabad) : If you look at the Munister's
statement today, you will find that 1t is
largely satisfactory because he has conced-
ed many points. But the basic fact remains
a3 Mr Patel and Mr. Madhu Limaye have
also pointed out

I want to nvite your attention to yeste:-
day's proceedings  Yesterday the Chair
had specifically drawn the Minister’s atten-
tion to article 114(2). I will read that
out

“No amendment shall be proposed to
any such Bill in either House of Parha-
ment which will have the effect of
varying the amount or altering the des-
tination of any grant so made or of
varying the amount of any expenditure
charged on the Consolidated Fund of
Indla..."”

The Chair specifically ashed the Minister
to reply to this particular Constitutional
provision. But I am sorry to say that in
today’s reply there is no mention about
this aspect.

If you look at page No t of the
Supplementary Demands in respect of
Gujaral for 1974-75, you will find that
they have mentioned that the provision of
Rs, 560 crores under Demand No. 24 will
now be surrendered etc. How 13 this done”
This is contrary to the requirements of the
Constitution. You are asking us to have
some consideration. We are prepared to
have the consideration because we want
the Gujarat Budget to be passed; it will
have 1o go to Rajya Sabha also and passed
before 31 March. But the question is this,
Can we, in the process of consideration,
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regularise something which # contrary to
the letter and to the spirit of the Constl-
tution ? You say that it s ant extraordmnary
sitoation and all that. But we camnot do
something which is contrary to the re-
quirements of the Constitution.

SHRI K. 8. CHAVDA (Patna) : Yester-
day also I raised the point of order regar-
ding amending the General Sales-Tax Act
and 80 on and so forth. That also violates
the Constitution, article 199, which T have
pointed out yesterday. It also violates
the Act passed by Parliament  Without
the Prosident’s Act, the Government of
Gujarat cannot amend the General Sales-
Tax Act or the Vehicles Tax Act or any
other tax. It is ultra-vires.

216

SHRI SEZHIYAN (Kumbakonam) .
Yesterday I raised three points : one about
the Jump-sum provision which was provided
in the Budget Estimates and later ~n drop-
ped, the second one about advances
from the Contingency Fund; the third,
about Rs. 149 lakhs taken under Demand
No. 49.

About the first point, this s bad
budgeting, as Mr. Patel has put it rightly.
But, since there is the point made by Mr
Mavalankar, I am not pressing it 00 far.
But be was mentioning that the revised
estimates also gave a lump-sum provision
of Rs 571 crores; and the Budget
Estimates for 1975-76 provide a lump-sum
provision of Rs. 17 5 crores. That means,
we are agam violating it Lump-sum pro-
vision should not be made. Immediately
after this, we are going to consider the
Budget for 1975-76. There again a lump-
sum provision of Rs. 17 crores will con-
front us. Jt has been done almost three
times. Here I want to invite your atten-
tion to the fact that the Public Accounts
Committee at the Centre, Second Lok
Sabha, in its Seventh Report, has pointedly
drawn the attention of the Government
that lump-sum provision should not be in-
dulged in. This was dope in 1958. So,
It is 2 thing which is very well known to
the financial experts and financial secre-
taries. Lump-sum provision keeps the
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Home in darkness, As I have explained
abont Rs. 5.16 crores, no indication was
given that this was going to be utilised for
payment of increased dearness allowance.
They only gave under item 74 as ‘other
expenditure In the Finance Department’.
They say that this is the pracice. But
this is a very bad practice. I am not going
to insist too much now except that they
should not resort to lump-sum provision in
the future; even for 1975-76, if possible,
they should not do it.

SHRI H. M. PATEL * Lump-sum provi-
sion is made again, although the only
progress. . ,

Mr. SPEAKER : Last time we .nvited
their attention. It has come agaio.

SHRI H M. PATEL: The only pro-
gress this time is that they are indicating
the purpose for which the amount is being
provided. That still does not get over the
fact that it is not an advisable practice.

SHRI SEZHIYAN - I do not want to
stall this at the fag end of the year.

Just I wanted to point out this thine

The second item was with regard to the
Contingency Fund. There he has agreed
that he would issue instructiong to the
Gujarat Government not to resort to this
sort of running account with the help of
the Contingency Fund. Last year, when
1 wrote a letter, I got a reply from them.
The Contingency Fund is being utilised day
after day, month after month in the most
causal way. On a single day, e.p, 15th
April 1974, thers have been as many as 7
items met from the Contigency Fund :—
Rs. 8.5 lakhs, Rs. 20 lakhs, Rs. 3.32 lakhs,
Rs. 30 lakbs, Rs. 166, Rs. 42 lakhs, etc
They have drawn monies very freely
and quite indiscriminately from this Con-
tingency Fund, The Contingency Fund
has got a purpose under the Constitution,
ie. to meet unforeseen expenditure Thete-
forse many of these things. I feel, could
have been anticipated and withdrawals
should not have been made from the Con-
tingency Fund as it was done. Though it
is a matter of opinion, still I feel...
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SHRI H. M. PATEL: No, it is not
& matter of opinion. When you look at
the sort of items for which funds have
been drawn from the Contingency Fund,
you will find Rs. 6 lakhs for employment
promoticn programme. Surely, they must
know how much money they will require,
Then, they have provided for the share
capital of a Corporation which is mot
something for which they should draw
upon from the Contingency Fund. Then,
soll conservation—Rs. 14 lakhs. This is
something which surely they should have
wnticipated. Contingency Fund is not in-
tended for some such thing. Of course,
the Minister said that they are going to
advise the Gujarat Government not to
continue with this practice . . . (Interrup-
tions) will you please listen to us? We
are not objecting, we are only asking that
this should not be dome in future.

SHRI SEZHIYAN : Here also. I take
the assurance of the Minister that  the
attention of the Gujarat Government will
be drawn to this. At the same time. 1
feel that our own Government, the Cent-
ral Government, should also take cogni-
sance of this fact that they also should
not resort to withdrawals from the Contin-
gency Fund as and when they lile.

Regarding the third point, about this
Rs. 1.49 lakhs, this may be a small
amount But, whatever may be the rules
lald down by the Estimates Committee of
Guijarat, it goes against the spirit and
letter of the Constitution because under
Art 205 when they say about Supplemen-
tary Demands for covering new senices,
they do not put any financial limit there.
1 do not want to stall the entire statement
and the Bill. Demand No. 24 we need
not pass and all the other items we con
pass. The Appropriation Bill has not vet
been introduced. ‘Therefore, we can
amend that one and introduce an amend-
ed Appropriation Bill. We can carry oh
this business leaving this. Demand No.
49. In the meantlme, we can have the
advice of the Attorney-General. All the
other items we can pass.
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MR. SPEAKBR Yesterday a fot of standards of procedure as lald down in the
Consttution

tithe wuahow#en and a:ﬁernmimm,
1 thought that some ground wus clesr for
going ahead with this. About this
Rs. 149 lakhs your sattention hws been

invited to the rules by Mr. Madhu
Limaye. }f we take out anything, that
also 15 very difficult.

SHRI PRANAB KUMAR MUKHER.
JFE: Regarding this Rs. 149 fakhs I
have already explained the position that
tis is as per the statutory rufe in prac-
tice in Gujurat with the approval of the
Gujarat Assembly. The Gujarat officers
have to frame it within the existing laws

That the President’s rule was imposed
does not mean that all the State Jlaws
and rules approved by the Assembly were
nullified ‘Therefore, they had to frame
within the existing law .

SHRI MADHU ITMAYE The quen
tion i : now that your attention has
been drawn . .

SHRI PRANAB KUMAR MUKHFR-
JEE : Therefore, I would submit that in
future we can ash the Gujarat Govern-
ment not to resort to this sort of prac
tice.

MR SPFAKER * You will sce that this
fs not repeated.

SHRI PRANAB KUMAR MUKHFR

JEE - As vou have very coriectly point-
ed out, we will issue guidelmes for
future.

MR SPEAKER : As for mv ruling, of
course 1 do not want to hazard any opi-
nion on such a Constitutional matter 1t
would have been all right if it were a
question of facts: but this question s
not so simple—] am very sure about it
I have an opinion that this point has been
by-passed. T of course agree with your
point of view that in the case of new ex-
penditure. the procedure should have
been followed. Even if the Estimates
Committee took a point of view,
that should not go azanst the accepted

o Mﬁey fiate ‘betn  fol-
lowing #t unobeerved, vadetetted and ob-
ewhght, I shouki say; but now ihey are
um;:andlwmeymwity their
misteke,

But when we say that we will bring in
enthchhas'ntthecﬂcctof
gi!

an

PROF MADHU DANDAVATE : ?(ou
may omit it.

MR. SPEAKER : I Jeave it to him and.
in the meanwhile, hereby consider i&. If
it can be omitted without any difficulty,
please do it. Qtherwise, assure them
that this amount which hus been passed
will not be touched

SHRI SFZHIYAN - The amount
already been expended

MR. SPFAKFR
it

: T see, T forgot about

ap & ot ¥t afas froma

1 am sorry 1 dfd not see that part of
it. So now, we have to take it as it Is
1t is one more of those undetected things
which have happened But in  future,
whenever it is detected, it should not hap-
pen.

Now we will proceed We hme got
two hours . .

(Interruptions)

PROF. MADHU DANDAVATF : You
may omit t,

wut & o & v SR Wit #¥
wH

We are all of the same view, We have
to find a way out to help the people of
Gujarat get this money and not add to
thelr misery.

(Interruptions)

JR—

Bk ol
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MR, SPEAKER : So, I think we nave
two hours. Two Hours are aflotted but,
at the same time, somg contingent things
are also there. If this Gujarat budget is
to be gone throbgh, then it has to be
gone through fully without any other allied
matters being left undecided, so that it may
go to the Rajya Sabha in time Whateve
they do, after all, we have to express our
views.

SHRI JAGADISH BHATTACHAR-
YYA (Ghatal) : My submission is, aie
we not violating the Constitution?

MR. SPEAKER : Who knows who
violating?

Now please let me know. If we de-
cide that the budget should be passed.
then there is no alternative except that it
shonld go as it is.

PROF. MADHU DANDAVATF - We
may omit 149 What is the difficulty
about it?

SHRI PRANAB KUMAR MUKHFR-
JEE * The d:fficulty is that the whole thing
would be negatived

PROF. MADHU DANDAVATE : You
can amend it.

MR SPEAKER : Not at this stage

SHRI SEZHIYAN : But the Approp-
riation Bill has not vet becn introduced

MR. SPFAKER : Everything has to go
alang with this,

SHRI MADHU IIMAYE : The Chair
shonld decide on this, When there 1s a
conflict between a rule and the Constitn-
tion, the Constitution prevails

There cannot be any doubt about it.

MR SPEAKER : Please .
times . ., .

some

(Intereuptions )
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MR. SPEAKER : When the Articie 1
there and the rules are framed for further
facilitating the implementation of that
Article, very often we go by that. B as
to how to interpret it and who is  the
proper authority, you have expressed your
opinion and the other side has eapiessed
its opimion. In view of these conflicting
opinions, T would only request that they
be recorded; and that they re-examine
everything in consultation with the gentle-
men who have ramed it. I do not want to
give any ruling on it, because if [ give
an off-hand ruling, that will further com-
plicate the matter.

{Interruptions)

SHR1 SEZHIYAN
minute I will take,

: No. Sit.  One

MR SPFAKER : Now let me know has
to what to do. Fven with the amendment,
it has the effect of negativing it

SHR1 SFZHIYAN : No. Sir. It iy only
an interpretation He says that it is as
per the rules of the Gujarat Assembly. The
Constitution is verv definite. Now. the
rules cannot override the Constitution I
want to help them this way Suppose it
includes this 1.49 then tomorrow if <ome-
body goes to the court. the entire Bill will
fall.

Interruptions)

MR. SPLAKFR: Now, 1
them

leave it to

SHRI SFZHIYAN * That we should not
do. consciouslv. Suppose 1.49 is removed
and they get the opimion of the Attorney
General in 2 or 3 days. they can again
come to the House.

MR SPEAKER Mr. Prunab Mukherjee,
it is one budget, 1t is the whole budget
which is constitutionally vahid, minus the
diseased part which 1s constitutionally not
correct. So, even if it is not valid in self,
on the face of it, if 1t is deleted, that does
not mean that the other part becomes n-
eflective, because something is negatived.
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gmq H. N. MUKHERJEE (Calcuitta-

North-East): We bave to decide how we
can surmount tl;u dikmma We are on tbe
horns of a dilemma. We havé ta help the
‘Gwam people have their budget passed
within a certain period of time. We also
feel it should be done. If Government in-
_ eptly advised or un-advised legally, as it
appemmbe,choosesnottoacceptme
suggestion from Mr. Sezhiyan, for example,
that one or two items might be dropped and
modified by a last-minute agreement, they
cap face the music elsewhere. Parliament

would have given them notice, Sir. We have .

got to pet through with this Bill (Znrer-
ruptions).

MR. SPEAKER : I will try to make an
observation and get the clearance for it.
After all, it is the ruling of the House that
if anything is negatived, the whole beco-
mes ineffective.

DR. MAHIPATRAY MEHTA (Kutch):
It does not violate the Constitution, Sir.
How to do it? . . . (Imterruptions)

MR. SPEAKER : May I say, “What have
you been listening to, then ?” (Inrerrup-
tions)

MR. SPEAKER : May I tell you ? If this
Is the position taken . . . (Interruptions)

Please . . . I am trying. This is not the
Gujarat Assembly. This is Parliament, where
M_r. Sezhiyan is_sitting.

¥ tell you, if it were an off-hand obser-
vation, I would not mind ignoring it. But
 be seldom raises such things and I am at
one with him on this. In this matter, the
only difficulty is about Rs. 1.49 lakhs. Now
.their stand is correct and your position is
also correct because this has been followed

jection i that an nmendmem woul
tive the whole Bill, while the House siys
that, acmrding to ‘the rule of the House.
it does not.

néga-

SHRI SEZHIYAN : The Bill has not
been introduced ; so it is not an amend-
ment,

MR. SPEAKER: We, will

leave it to
him.

Now, your fear is that if this amendment
is carried out, it may negutive the whole
Bill. The House says that if that part is
negatived the Bill cannot be negatived be-
cause the whole House is of the opinion
that the provision of that particular rule
does not have that spirit of application so
far as this particular point is concerned.

SHRI MADHU DANDAVATE: It can
be treated as a new Bill without 1.49,

MR. SPEAKER: You may omit this.
Whatever be the position at present, if it
is deleted, this House will not object to it
nor negative the Bill. The whole House
says s0. You are badly struck up and this
cannot pass off. The Finance Ministry has
a hundred and one ways and many knacks
of doing what is not permissible under the
rules ; and now, when the House is prepa-
red to show some consideration, you wanted
to throw it away ! I think you should con-
sider this. Whatever it is, 1 have tried to
make the road clear for you.

SHRI PRANAB KUMAR MUKHER-
JEE: I am absolutely for your guidance
and direction, but not only the .Gnjarat
State but certain other States have also this
limitation. Therefore, we will be in a diffi-
cult situation.
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MR. SPEAKER : This wiil be bronght
to the notice of afl the States.

Now, this has been possible because it is
a small amount. But afterwards, we would
have to sit and examine it, consult the At-
torney General and straighten the matter.

Now, 1 hope the House will be kind
enough to dispose of everything rkgarding
Gujarat. (Interruptions). 1 would suggest
that we do not take more than four or five
minutes each. And then, we should try to
¢lear everything.

SHRI P. G. MAVALANKAR: We
should try to finish it today, but not m o
hurry. Or, we can sit on Monday.

MR. SPEAKER: No, no; not on Mon-
day, because of this difficulty ; the Rajya
Sabha 1s adjourning on the 25th March
Everything concerming Gujarat must go on
24th.

SHRI SEZHIYAN 1 agiee with you that
we should pass it today.

(Interruptions)

MR SPEAKER ' Yes, now, if it 1s not
passed by 3.30, then at the end of the non-
official day, the rest will be passed after
that Yes, thank you

SHRI P G MAVALANKAR ° We sho-
uld not do 1t after six (Interrupnions) let

us go beyond 330

MR SPEAKER No., Mr Mavalankar
Thereafter, there 15 private business. (Inrer-
ruptions) Or, instead of 3.30, we will take
up private business a lhittle later and make
it up at the end So, the private business will
be taken up at 4.30 pm.; and before that,
the Minister will have 20 minutes and then,
after that, everything will be guillotined,
including the Appropnation and ali that,
and also pot only 6, 7 and §; but he will
also introduce 9, 10, Gujarat Appropriations,
(vote on account) Ball and 11 and12; and do
this wonderful job in a short time. Hon.
Members who are desirons of moving Cut-
Motions may kindly send slips to  the
Table

PHALGUNA 30, 1896 {S4K4)
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DeMAND No, 2.--CouNciL. or MINISTERS
MR. SPEAKER : Motion moved.

“That & sum not  exceeding
Rs. 3,485,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the
3)st day of March, 1976, in respect of
‘Council of Ministery’.”

DsManNd No. 3 —ELECTIONS
MR SPEAKER : Motion moved :

“That 3 som  not  exceeding
Rs. 9,11,000 on Revenue Account be
granted to the Preudent, out of the
Consolidated Fund of the State of
Gujarat, on account, for or towards defray-
ing the charges dunng the year ending on
the 31st day of March, 1976 in respect of
‘Blections’ "

DEMAND No 5§ —GENERAL ADMINISTRATION
DEPARTMENT

MR. SPEAKER : Motion moved

“That a sum not  exceeding
Rs. 22,80,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1976 in respect of
‘General Administration Depart e

Dimanp No 6 —FcoNOMIC ADVIKE AND
STATISTICS

MR SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 18,48,000 on Revenue Account be
granted to the President, out of the
Consolidated Fund of the State of Guja-
rat, on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect.
of ‘Economic Advice and Statistics’.”
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Drmanp  No. 7.~0T1HER EXPENPITURR
TERTAINING TO GENERAL ADMINISTRATION
DEPARTMENT ¢

MR. SPEAKER : Motion moved :

“That a sam not  exceeding
Rs. 7,71,000 on Revenue Account and
not exceeding Rs 5,61,000 on Capital
Account be granted to the President,
out of the Consolidated Fund of the
State of Gujarat, on account, for or
towards defraying the charges during the
year ending on the 31st March, 1976
m 1espect of ‘Other Lipenditure pertain-
ing to General Administration Depart-
ment’ "

DeMAND NO 8 —FINANCE DFPARTMINT

MR SPEAKFR ° Motion movea :

“That a sum not  exceeding
Rs. 9,85,000 on Revenue Account be
granted to the President, out of the Con
sohidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the
31st day of March 1976, 1n respect ol
‘Finance Department’ "

DEMAND No 9 —Tax COLIFIION CH\RGES

(FINANCE DI PARTMENT)
MR SPEAKER . Motion moved :

‘*That a  sum not exceeding
Rs 1,08 10,000 on Revenue Account be
granted to the President, out of the ( on-
solidated Fund of the Statc of Gujarat,
on account, foi or towards defraymg the
charges during the year ending on the
31st day oif March, 1976 m 1espect of
*‘Tax Coltection Charges (Finance De
partment)

JO —TRFASURY AND AC

COUNTS  ADMINIS IRATION

MR SPEAKER ° Motion moved

“That a sum not  exceeding
Rs 54,74,000 on Revenue Account be
granted to the President, out of the

m%”ﬁ*

D1 MAND No

WIs-16 e

Consoliduted Fund of ghe State of Guja-
rat, on account, foy or towards defray-
Ing the charges during the year ending
on the 3ist day of March, 1976 in res-
pect "of “Treasury Accounts Adminfatra~
tion".

DiManp No 11 —PENSIONS AND OTHER

RengeMENT BENERITS

MR SPEAKER : Motion moved

“That & sum not  exceeding
Rs 1.96,65,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges duning the year ending on the
31st day of March, 1976, in respect of
‘Pensions and other Retirement Bene-
fits' >

12 —Q1HiR T APENDITURE
PIRTAINING TO FINANCF DFPARTMENT

MR SPEAKRFR Motion moved :

“That a sum not exceeding
Ry 7,4214000 on Revenue Account
and not exceeding Rs 16,14,000 on
Capital Account be granted to the Pre
sident, out of the Consolidated Fund of
the State of Gujarat, on account, for or
towaids defraying the charges during the
year ending on the 31st March, 1976
in respect of ‘Other Fxpenditure pertain-
ing to Finance Depaitment’ ™

DiMaNg NO 14 —LiGAL DEPARTMENT

MR SPFAKER : Motion moved :

‘That a  qum not exceeding
Rs 6,52.000 on Revenue Account be
granted to the President, out of the Con-
sohidated Fund of the State of Gujarat, on
account, for or towards defraying the
charges during the year ending on the
31st day of March, 1976, in respect of
‘f egal Department’ "
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Drmanp No. 15.—ADMINISTRATION OF Jus«

MR. SPEAKER : Motion nioved :

“That a sum not exceeding
Rs. 1,04,40,000 on Revenne Account be
to the Président, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1976 in respect of
‘Administration of Justice'."”

No. 16.—OTHER EXPENDITURE
PERTAINING Fo LEGAL DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 6,85,000 on Revenue Account and
not exceeding Rs. 11,51,000 on Capital
Account be granted to the President,
out of the Consolidated Fund of the State
of Gujarat. on account, for or towards
defraying the charges during the year
ending on the 31st March, 1976 in res-
pect of ‘other Expenditure pertaining to
Legal Department’.”

DeMAND No. 17.—~Foop aNp CiviL Sup-

PLIES DEPARIMENT
MR. SPEAKER : Motion moved

“That a sum not  exceeding
Rs, 2,36,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1976, in respect of
‘kood and Civil Supplies Department’.”

DeMAND No. 18.—CiviL SUPPLIES
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 6,69,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Guijarat,
on account, for or towards defraying the
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¢harges doring the year ending on the
“B1st day of March, 1976, in respect of
‘Civil Supplies’.”

DeEMAND No. 19.--FooD AND NUTRITION

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs, 61,53,000 on Revenue Account and
not exceeding Rs. 68,35,42,000 on Capi-
tal Account be granted to the President,
out of the Consolidated Fund of the
State of Gujarat, on account, for or
towards defraying the charges during the
year ending on the 31st duy of March,
1976 in respect of ‘Food and Nutrition'.”

Di MAND No. 20—OTHER EXPENDITURE PER-

LAINING FO +00D AND CiviL. SuppLIES Dx-
PARTMENT

MR. SPEAKER : Maotion moved :

“That a sum not exceeding Rs. 6,15,000
on Capital Account be granted to the
President, out of the Consolidated Fund
of the State of Gujarat, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1976 in respect of ‘Other Expen-
diture pertaining to Food and Civil Sup-
plie; Department’.”

DEMAND No. 22,—STATE LEGISLATURE

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 11,92,000 on Revenue Account be
granted to the President, out of the
Consolidated Fund of the State of Guja-
1at, ow account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1976, in respect
of ‘State Legislature’.”

DrMAND NO. 23—10ANS AND ADVANCES TO
GOVERNMENT SERVANTS IN GUJARAT Lk-
GISLATURE SECRETARIAT.

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 94,000 on Capital Account be granted
to the President, out of the Consolidated
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Fund of the Siste
count. for of towsrds defryying the
charges durmg the year ending om the
31st day of March, 1976 in respect of
Loans and  Advantes to Government
Serv&ms m Gujarat Legisiature Secreta-
nat’,

DEMAND No 24—AGRICULTURE, FORESTS
AND CO-OPERATION DEPARTMENT

MR SPEAKER Motion moved .

“That a sum not exceeding
Rs 6,08,000 on Revenue Account be
granted to the President, out of the
Consolidated Fuand of the State of
Guparat on account, for or towards
defraying the charges during the year
ending on the 3ist day of March, 1976,
m respect of ‘Agriculture Forests and
Co-operation Department’ ™

DEMAND No 25-—-COOPERATION

MR SPEAKFR Motion moved

“That a sum not exceeding
Rs 1,16,74000 on Revenue Account
and not exceeding Rs 55,03,000 on
Capital Account be granted to the Pre
sident, out of the Consohdated Fund
of the State of Gujarat, on account, for
or towards defraving the charges dunng
the year ending on the 31st March,
1976 m respect of ‘Co-operation’.”

DiMAND NO 26—AGRICULYURE

MR SPFAKER Motion moved °

“That a sum not  exceeding
Rs 3,13,84,000 on Revenue Account
and not exceeding Rs 63,78,000 on
Capital Account be granted to the Pre-
sident, out of the Consolidated Fund
of the State of Gujarat, on #ccount, for
or towards defraymg the charges during
the yeur ending on the 31st day of
March, 1976 in respect of ‘Agriculture”.”
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the stau of Guiauit on accoiit, for

or towards MW: the during
the year ending on the 3 y , of
March, 1976 n respect of ‘Minér frri-

gation, Soii Conservation and Area De-
Yelopment’.”

28—ANIMAL
AND DAY DEVELOPMENT

HussaNDRY

MR SPEAKER Motion moved :

“Yhat a sum hot  excesding
Rs 1.51,28,000 on Revenue Account hnd
not ckceeding Rs 6.67,000 ot Capital
Account be granted to the President,
out of the Consolidated Fund of the
State of Gujarat, on account, for or
towards defraymng the chaurges dunng the
the year on the 31st March, 1976 m
respect of ‘Animal Husbandry and Dairy
Dovelopment'

Dt MAND NO 29-—FISHERIES

MR SPEAKER Motion moved :

“That a sum not  exceeding
Rs 51,62000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending om
the 31st day of March, 1976, in res-
pect of ‘Fisheries’

DrwMand No —30-—FoResTs

MR SPEAKER * Motion moved :

“That a sum not exceeding
Rs, 86,13,000 on Revenue Account and
not exceoding Rs 31,86,000 cmm
Account be granied to the
out of the Consolidated Fund of me
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State , on aceount, for or
mufﬁ““mmumm
year ending the 31at March, 1976
in respest of ‘Forests'"

DeMaND No 31—OTHER EXPENIATURS PER-
TAINING TO ADRICULTIRE, FORESTS AND
CoOPERATION DEPARTMENT

MR. SPEAKER : Motion moved :

“Thst & sum not exceedmg
Ra. 40,38,000 on Capital Account be
§ranted to the President, out of the
Comsolidated Fund of the State of
Gujgrat, on account, for or towards
defraying the charges during the year
enchog on the 31st day of March, 1976:n
respect of ‘Other Expenditure pertain-
ing o Agriculture, Forests and Coope-
ration Department’.”

DiMand No 33—EDUCATION AND LaBOUR
DEPARTMEN]

MR. SPEAKER : Motion moved -

“That a sum not exceeding
Rs. 10,871,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending oo
the 31st day of March, 1976, in respect
of ‘Education and Labour Department’ ”

Drmanp No 34—StAaTE Excise
MR. SPEAKER . Motion moved :

“That a sum not exceeding
Rs. 10,81,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31t day of March, 1976, in respecl
of ‘Slate Excise’.”

DeManD No 35—EDpUCATION
MR. SPEAKER : Motion moved :

“Thet = sum not  excesding
Re. 3507,43,000 on Revenue  Accbunt
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President, out of the Consolidated Fund
of the State of Guarat, on account,
for or towards defraying the chargey dur-
ing the year ending on the 3lst March,
1976 in respect of ‘Educstion’.”

DisMAND No. 36—LasotR AND EMPLOY-

MENT
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 66,29,000 on Revenune Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of Labor and Employment’.”

DeMAND No 37— Sociar Secukity AND

WELFARE

MR SPEAKER : Motion moved :

*That a sum not exgecding
Rs 3,38,95,000 on Revenue Account and

not exceeding Rs. 4,89,000 on Capital
Account be granted to the President,
out of the Consolidated Fund of the
State of Gujarat, on  account, for or
towards defraying the charges during the
year ending on the 31st of March, 1976
mn  respect of ‘Social Secunty and
Welfare’.”

38—OTHER EXPENDITUE
DEPARTMENT

MR. SPEAKER : Motion maved :

“That a sum not exceeding
Rs 24,09,000 on Revenue Account and
pot exceeding Rs  37,63.000 on
Capital Account be granted to the
President, out of the Comsolidated Fund
of the State of Gujarat, on accoumt,
for or towards defraying the charges dur-
ing the year endihg on the 3ist day of
March, 1976 in respect of ‘Other Ex-
penditure pertaining to Educatiop and
Labowr Department’”
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Qesapnp No. 39—HoMe DEPARTMENT.
' MR. SPEAKER ! Motion moved !’

“That A sum ot exceeding
Rs, 545000 on Reveaue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of ‘Home Department’ "

DEMAND No 40--Tax COLLFCTION CHARGES
(HOME DEPARTMENT)

MR SPEAKFR : Motion moved ¢

“That & sum not exceedmng
Rs. 7,23,21,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
oa account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of *Tax Collection Charges (Home
Department)’.”

MARCH 21, 1978
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DgMAND No, 43—INFORMATION, PUBLICITY

v« AND TOURIEM
MR. SPEAKER : Motion moved :

“Tat 2 st  not  exceeding
Rs. 36,591,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 3lst day of March, 1976, in respect
of ‘Informantion, Publicity and Toutism’.”

DEMAND No. 44—OTHER EXPENDITURE

PERTAINING TO HOME DFPARTMENT,
MR SPEAKER : Motion moved :

“That a sum not exceeding
Rs 39.53,000 on Revenue Account
and not exceeding Rs 82,27,000

on Capital Account be granted to the
President, out of the Consolidated Fund
of the State of Gujarat, on account,
for or towards defraying the charges dur-
mg the year ending on the 31st
day of March, 1976 in respect of '‘Other
expenditure pertamning to Home Depart-
ment’.”

IDEMAND No. 41—PoLice
TMMAND No 45—INDUSTRIES, MINES AND

MR SPEAKER . Motion moved * POWFR DEPARTMENT

“That a sum not  exceeding
Rs 8,88,00,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of ‘Police’.”

DEMAND NoO. 42—JAlLS
MR, SPEAKER Motion moved :

“That & sum not exceeding
Rs. 30,72,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of ‘Jails’.”

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs 3,95000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending en
the 31st day of March, 1976, in respect
of ‘Industries, mines and Power Depart-
ment’.”

DrMAND No. 46—Tax CoLLFCTION CHARGES
(INDUSTRIES, MINFS AND Powrg DePART-

MENT )
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 6,59,000 on Revenue Accouat be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
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on account; for or towards defraying the
charges dyring the year ending on the
31st day of March, 1976 in respect of
“Tax Collection, Charges (Industries
Mines and Power Department)’.”

DEMAND NO. 47-—-STATIONERY AND PRINT-

ING
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,34,77,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of ‘Stationery and Printing.”

DiMAND NO 48—INDUSTRILS

MR. SPEAKER : Motion moved :

“That a sum not exceding
Rs. 78,42,000 on Revenue Account
and not exceeding Rs 24,94,000

on Capital Account be granted to the
President, out of the Consolidated Fund
of the State of Gujarat, on account,
for or towards defraying the charges dur-
ing the year ending on the 31st day of
March 1976 in 1espect of ‘Industries’”

DEMAND NO 49 —MINLS AND MINERALS
MR. SPEAKER : Motion moved .

“That a sum not  exceeding
Rs. 29,06,000 on Revenue Account
be granted to the President. out of the
Consolidated Fund of the State of
Gujarat, on account, for or towards
defraying the charges during the ‘car
ending on the 31st day of March, 1976,
in respect of ‘Mines and Minerals’

DeManDd No  50—PoWER PROJECTS
MR. SPEAKI'R : Motion moved .

“That a sum not exceeding
Rs. 364300 on Revenme Acconnt
be granted to the President out of the
Consolidated Fund of the State «f
Gujarat, on account, for or towards

PHALGUNA 30, 1896 (SAKA)

1975-76 238
defraying the charges during the vear
ending on the 31st day of Maich, 1976,
in respect of ‘Power Projects’.”

DrManp No. 51-—OTHiLR FXPENDITURE
PERTAINING TO INDUSTRIAL MINFS AND
POWER DLPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 10,66,000 on Revenue Account and
not exceeding Rs. 16,02,000 on {.apital
Account be granted to the Presudent, out
of the Consolidated Fund of the State
of Gujarat, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1976,
in respect of ‘Other Expenditure per-
taining to Industries, Mines and Power
Department’.”

~

DEMAND NoO  52—PANCHAYATS
HEALTH DEPARTMENTS

MR. SPEAKER : Motion moved :

“Yhat a sum not  exceeding
Rs 860000 on Revenue Account
be granted to the President, out of the
Consolidated Fund of the State of
Gujarat, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1976,
in respect of ‘Panchayats and Health
Department’.”

DEMAND No. 53—CoMmmuniTy DrFviLop-
MENT

MR. SPEAKER : Motion moved

“That a sum not exceeding
Rs, 3,31,52,000 on Revenue Account
be granted to the President, out of the
Consolidated Fund of the State of
Guyarat. on account, for or towards
defraying the charger during the year
ending on the 31st day of March. 1976,
in respect of ‘Community Develop-
ment'.”

AND

DEMAND No. 54—MEDICAL
MR. SPEAKER : Motion moved :

“That a sum not
Rs 7639000 on Revenue

exceeding
Account
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PERTAINING TO PANCHAYATS AND HEALTH
DEPARTMENT

ke to’the !’midem, out of tbe

G &mu
de!nying the éﬁal’aumthe

soding an the 31st day of March, 1976.
im respect of ‘Medical'”

DEMAND NO. 55—FaMiLy PLANNINO

MR. SPEAKER : Motion moved :

“fMhat a sum not  exceeding
Rs. 2,2743,000 on Revenue Account
be gramted to the President, out of the
Consdlidated Fund of the State of
Qujarat, on account, for or {owards
defraying the charges during the year
ending on the 31st day of March, 1976,
it respect of ‘Family Planning'*

DemaNd No  56—Pusiic Healin
MR, SPEAKER Motion moved .

“That a sum mot exceeding
Rs. 5,12,25,000 on Revenue Account and
not exceeding Rs 63,25,000 on Capital
Account be granted to the President, out
of the Consolidated Fund of the State
of Gujarat, on account, for or towards
defraying the charges during the vear
ending on the 31st March, 1976 in 1es-
pect of ‘Public Health'”

DeMAND No  57—URBAN DFVELOPMINT
MR. SPEAKER

“That a smm not  exceeding
Rs 73,57,000 on Revenue Ac.ount and
not exceeding Rs 42,000 on Captal
Account be granted to the President, out
of the Consolidated Fund of the State of
Gujarat, on account, for or towards de-
fraying the charges during the year
ending on the 31st day of March, 1976,
in respect of ‘Urban Development' ™

Motion moved °

DeEMAND No S8-—PANCHAYATI RAY
MR SPEAKER : Motion moved .

“That a sum not  exceeding
Rs. 1,57,42,000 on Revenue Account
be granted to the President, out of the
Consolidated Fund of the State ot
Qujarat, on account, for or towards

MR. SPEAKER : Motion moved :

“That sum  pot  exceeding
Rs. #2,29000 on Revenue Account and
not exceeding Rs. 64,67, on Capital
Account be granted to Pre wdept,
State of uhm.. on accquat, for or
wards defraying the charges during
year ending on the 3ist March, 1976
in respect of ‘Other Expendimn partain-
ing to Panchayats and Health Depart-
partment’ "

DeMAND No, 61—PusBLIC WORKs Drp-

ARTMENT
MR. SPEAKER : Motion moved -

“That a sum not exceeding
Rs. 11,97,000 on Revenwe Account
be granted to the President. out of the
Consolidated Fund of the State of
Gujarat, on account, for or towards
defraying the charges duning the year
ending on the 31st day of March, 1976,
n respect of 'Public Woiks Depart-
ment’.”

DiMAND NO 62—NON-RESIDFNTIAL BUIL-

DINGS
MR. SPEAKER - Motion moved :

“That a sum not  exceeding
Rs 3.78,46.000 on Revenue Account
and not exceeding Rs. 6580000 on
Capital Account be gramted to the
President, out of the Consolidated Fund
of the State of Gujarat. on accounnt, for
or towards defraying the charges during
the year ending on the 3Ixt Mhurch,

1976, in respect of ‘Non-Residental
Buildings".”
DeMaNp No. 63—HoUsING

MR. SPEAKER : Motion moved :

“That 2 sum not  exceeding
Rs. 1,31,000 on Revedue Account and
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ont of the Fund of the
State of Gujarst, on sccoumt, for or

wwlrds Mrlying ibe ¢ during
year énding oo the 3fst day of y
March. 1976, m respect of ‘Housing'.”

DEeMAND NoO. 64-—IRRIGATION AND  SonL
CONSERVATION

“That a sum mnot exceeding
Rs 15,2191,000 on Revenue Account
and not exceeding Rs. 20,47,83,000 on
Cagital Account be granted to the
President, out of the Consolidated Fund
of the State of Gujarat, on account. for
or towards defraying the charges during
the year ending on the 31st day of
March, 1976, In respect of ‘Irrigation
dénd Soil Conservation’.”

DeMAND No 63 —-PorTs
MR SPEAKER : Motion moved -

“That a sum not
Rs. 1,80,10,000 on Revenue Account
and not exceeding Rs. 1,29.20.000 on
Capital Account be granted to the Pre
sident, out of the Consolidated Fund of
the State of Gujarat, on account. for or
towards dafraying the charges during
the year ending on the 31st dav of
March, 1976 i respect of ‘Ports’ "

DeMAND No. 66—Roans AND BRIDGES
MR. SPEAKER * Motion moved *

“That a sum not  exceeding
Rs  7.53,38,000 on Revenue Account
and not exceeding Rs 2.76,94.000 on
Capttal Account be granted to the
President, out of the Consolidated Fund
of the State of Gwarat, on account, for
or towards defraying the charges dunng
the year ending on the 3ist day of
March, 1976, in respect of ‘Roads and
Bridges.”

exceeding

DrMAND NO. 67—GUIARAT CaPiTAL CoNs-
TRUCTION SCHEME

MR Speaker: Motion moved:
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“That a sum not Rs. 56,67,000
on Capital Account granted to the

President, out of the Consolidated Fund of
Siuate of Guyarat, on account, for or to-
wards defraying the charges during the

car ending on the 3ist day of March,

1376 in tespect of —“Gujarat Capital Cons.
truction Scheme'.”

DEMAND No, 68—07THER EXPENDITURE
PERTAINING TO PUBLIC WORKS DEPARTMENT
PusLic Works DepaRTMENT

MR. Speaker: Motion moved:

“That a sum not exceeding Rs. 9,28,000
on Revenue Account and not exceeding,
Ry 52.01,000 on Capstal Account be
granted to the President, out of the Consoli-
dated Fund of the State of Gujarat, on
account, for or towards defraying the
charges during the year ending on the 31at
day of March, 1976, in respect of ‘Other

£ \penditure pertaining to Public Works
Department’.”

DrMAND NO  70—REVENUE  DEPART-

MENT

MR Speaker: Motion moved:

‘That a sum not exceeding Rs. 16.05,000
on Revenue Account be granted to the
Preadent, out of the Consolidated Fund of
the State of Gujarat, on account, for or
towards defraymg the charges during the
year ending on the 31st day of March,
1976, in respect of ‘Revenue Department’.”

DFMAND No 78-—Tax CoLLLCTION
CHARGFS (REVENUE DFPARTMENT)

MR Spealer: Motion moved:

“That 4 sum not exceeding Rs. 98,49,000
on Revenue Account be granted to the
President, out of the Consohdated Fund of
the State of Gujarat, on account, for or
towards defraying the charges during the
year ending on the 31st day of March,
1976, in respect of ‘Tax Collection Charges
(Revenue Department)'.”
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Dnumu 'No. (‘
Bumcr Anmnm'nou

~MR. -Speaker: Mouon moved

“*fhat a sum of exceeding Rs. 1 26 ,43,000
on Revenue Account be granted to the
President, out of the Consolidated Fund of
the State of Gujarat, on account, for or
towards defraying the charges during the
year, ending on the 31st day of March,
1976, in respect of ‘District Admnistration’.”

DeMaND No. 73

RELIEF ON ACCOUNT OF NATURAL
/ CALAMITIES

MR. Speaker: Motion moved:

"“That a sum not  exceeding
Rs. 24,30.00,000 on Revenue Account and
not exceeding Rs. 2,30,00,000 on Capital
Account be granted to the President, out
of the Consolidated Fund of the State of
Gujarat, on account, for or towards de-
fraying the charges during the year end-
ing on the 3ist day of March, 1976 in
respect of ‘Relief on account of Natural
Calamities'.”

DEMAND No. 74
DaNGs DisTRICT
MR. Speaker: Motion moved:

“That a sum not exceeding Rs. 94,00,000
on Revenue Account and not exceeding
Rs. 2,81,000 on Capital Account be granted
to the President, out of the Consolidated
Fund of the State of Gujarat, on accouat,
for or towards defraying the charges during
the year ending on the 31st day of March,
1976 in respect of ‘Dangs District’.”

Demanp No. 75
COMPENSATION AND ASSIGNMENT

MR. Speaker: Motion moved:

“That a sum not exceeding Rs. 33,96,000
on Revenue Account and not exceeding
Rs, 8,34,000 on Capital Account be granted

* MARCH 21, 19

" Fund of ‘the State,
" for or towards defraymg the chnrges during

it

to the Presldent ouc nl tﬁe (,onsohdated
«,Gu;mt on aceount,

the year endms on the 31:: day of Margh,
1976 in respect of ‘Compensutmns and
Assignments’.”

DEMAND , No, 76

OTHER EXPENDITURE PERTAINING TO
REVENUE DEPARTMENT

MR. Speaker: Motion moved:

“That a sum not exceeding Rs. 14,83,000
on Revenue Account and not -exceeding
Rs. 58,78,000 on Capital Account bhe
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, on
uccount, for or townrds defraying the
charges during the year ending on the 31st
day of March, 1976 in respect of ‘Other
Expenditure pertaining to Revenue  De-
partment’.”

DEMAND No. 78

MISCELLANEOUS GENERAL SERVICES
(GRENERAL ADMINISTRATION DEPARTMENT)

MR. Speaker: Motion moved:

“That u Supplementary sum not exceed-
ing Rs. 72,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
deiray the charges which will come in
course of payment during the year ending
the 3ist day of March, 1975 in respect of
‘Miscellaneous General Services {(General
Administration Department)".”

DeEMAND No. 11

SHCIAL SECURITY AND WELFARE (GENRAL
" ADMINISTRATION DEPARTMENT)

MR. Speaker: Motion moved:

“That a Supplementary sum not exceed-
ing Rs. 40,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat %o
defruy the charges which will come in
course of payment during the year ending
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the 31st day of March, 1975 in respect of
‘Social Security and Welfare (General Ad-
mmtration Department)’ "

14—FCONOMIC ADVICE AND
SIATISTICS

DrManp No

MR SPI AKER Motion moved

‘ fhat a Supplementary sum not exceed-
ing Re 22,889,000 on Revenue Account be
.1 nted 10 the Picsident out of the Con-
e idated Fund of the State of Guparat to
defray the <141 es which wall come n
course of pavment during the year ending
the 31st day of March 1975 1n respect of
‘I conomic Advice and Statistics’*

Dusanp No 17 — Sacks Tan
MR SPF AKFR Motion moved

‘Thit « Sunplementary sum not exveed
tng Ry 28 84,000 on Revenue Account be
stanted to the President out of the Con
«olidated Fund of the State of Gujarat to
defray the charges which will come in
coutse of pavment durine the year ending
the 3Ist dav of March 1975 1n respect of
Sides Tan

DiMasn No 21—FINANGE DEPARTME N

MR SPEFAKFR Motion moved

*That & Supplementary sum not exceed
ing Rs 170000 on Revenue Accoint be
gtanted to the President out of th: Consoli-
dated Fund of the State of Gujarat to
dufray the charges which will  come 1n
course of pavment during the year ending
the 31st day of March, 1975 1n respect of
‘Finance Department ™

D1 ManDp No 22 —~TR1ASURY AND ACCOUNTS

ADMINISTRATION

MR SPFARFR . Motion moved :

“That a Supplementarn sum not excecl-
tng Rs 11,07,000 on Revenue Account be
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granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fiay the charges which will come in course
of payment durmg the year ending the
31st dav of March, 1975 n respect of

rr)

‘Treasusy and Accounts Administration

DrmManp NO  23—PPNSIONS AND OTHERS
RETIREMENT BENEFITS

MR SPFAKER Motion movel

‘That a Supplementary sum not exceed-
my Ry 4495000 on Revenue Account
be granted to the Presidemt out of the
Consolidated ¥und of the State of Gujarat
to defray the charges which will come 1n
course of payment during the vear ending
the 31t day of Maich, 1975 in respect of
‘Pensions and other Retirement Benefits™ ™

DMaND No 25—COILECTION or
Fpucat1ioN CESs

MR SPFAKFR Motion moved

“That & Supplementary sum not exceed-
g Ry 1074 000 on Rcvenue Account he
granted to the President out of the Consoh-
dited }und nf the State of Gujarat to de-
fray the charges which will come 1n course
of pavment duning the year ending the 31st
dav of March, 1975 in respect of ‘Collec.
tion of kducation Cess *

DimManD NO 27 —FINANCE DePARTMEN [—
PLANNING MACHINTRY

MR SPFARLR Motion moved :

“That a Supplementary sum not exceed-
ing Rs 5,000 on Revenue Account be
granted to the President out of the Consoh-
dated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year ending
the 31st day of Maich, 1975 m respect of
Finance Department-—Planning Machinery »
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DeMaND NO.  28—ARMINISTRATION OF
INDIAN PARTNERSHIP ACT AND OGENERAL
INsURANCE

MR. SPEAKER : Motion moved :

“That a Supplementary sum ot exceed-
ing Rs. 6,000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course
of payment during the year ending the 31st
day of March, 1975 in respect of ‘Adminis-
tration of Indian Partnership Act and Gene-
1al Insurance’.”

DeMAND NoO. 33-——ADMINISTRATION OF
JusTice

MR. SPEAKER : Motion moved :

“That a Supplementary sum not axceed-
ing Rs. 13,43,000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course
«of payment during the year ending the 31st
day of March, 197$ in respect of ‘Adminis-
tration of Justice’.”

DiManD NO. 35—OTHER ADMINIS [RATIVE
SERVICE (LEGAL DEPARTIMENY)

MR SPEAKER : Motion moved :

“That a Supplementary sum not cxceed-
ing Rs. 3,000 on Revenue Accourt be
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course

“of payment during the year ending the 31st
day of March, 1975 in respect »f ‘Other
Administrative Services (Leagal Depart-
ment)’.”

DrMAND NoO. 38 —I.OANS AND ADVANCLS TO
GOVERNMENT SLRVANTS IN LEGAL
DEPARTMENT

MR SPEAKER : Motion moved ¢

“That a Suplementary sum not exceed-
ing, Rs. 1,55,000 on Capital Account be

MARCH 21, 1973
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granted 1o the President out of the Consoli-
duted Fund of the State of Gujnrat to de-
fray the charjes which will come in course
of payment during the year ending the 31st
day of March, 1975 in respect of ‘Losns
hnd Advances to Government Servants in
Legal Department’.”

DeManp No. 40--CiviL SuprLIes
MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,37,75,000 On Revenue Account be
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course
of payment during the year ending the 31st
day of March, 1975 in respect of ‘Civil
Supplies’.”

D1 MAND No 41—Foop AND CiviL SUPPLIES
DEPARTMENI

MR. SPEAKFR : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 81,000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to dc-
fray the charges which will come 1n course
of payment during the year ending the 31st
day of March, 1975 in respect of ‘Food
and Civil Supplies Department’.”

DeMaND No 42 —Fuob AND  NUIRIINN
(Foop AND CIviL SUPPLILS DFPARTMENI)

MR. SPEAKFR : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs 8,26,000 on Revenue Ac-
count and not exceeding Rs. 5,63,000 on
Capital Account be granted to the

President out of the Consolidated Fund
of the State of Gujrat to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1975 in respect of
‘Food and Nutrition (Food und Civil
Supplies Department)’,”
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BEMAND NO. $3.—~COOPERATION (AGRI- DEMAND No. 58.—DAmY DEVELOPMENT

CULTURE FORESTS AND COOPLRATION
DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum npot ex-
ceeding Rs. 1,77,000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Cooperation (Agricufture,
Forests and Cooperation Department)’.”

DeMaND No  55—~AGRICULTION  (AGRI-
CULTURE, FORESTS AND COOPERATION
DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum aot ex
ceeding Rs. 12,000 on Revenue Account
and not exceeding Rs. 8,18,13,000 on
Capital Account be granted to the
President out of the Consolidated Fund
of the State of Gujarat to defravy the
charges which will come in course oy
pauyment during the year endiag the
31st day of March, 1975 in respect of
*Agriculture (Agriculture,  Forests and
Cooperation Department)’ ™

MR. SPEAKER : Motion moved :

*“That a Supplementary sum not ex-
ceeding Rs. 94,000 on Revenue Accounmt
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Dairy Development’.”

DeMAND NoO. 59.—~FIsHERILS.

MR. SPEAKER : Motion moved .

“That a Supplementary sum not ex-
cesding Rs. 1,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Fisheries’.”

DEMAND No 60.-~FORESTS

MR SPEAKER : Motion moved .

“That a Supplementary sum not ex-
cecding Rs. 8,45,000 on Revenue Account
and not exceeding Rs. 1,000 on
Capital Account be granted to the

DirMann No  56—MINOR  JIRRIGATION
Sot. CONSERVATION AND AREs Drveror
MENT, (AGRICULTURE, FOrests anp Co-

President out of the Consolidated Fund
of the State of Gujarat to defray the

OPERATION DEFVELOPMENT)

MR. SPEAKER - Motion moved

*That a Supplementary sum not ex-
ceeding Rs  4,75,00000 on Revenue
Account and not exceeding
Rs. 1,33,00000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment dunng the
year ending the 31st day of March, 1975

in respect of ‘Minor Irngaton Soil
Conservation and Area Development
{Agriculture, Forest and Cooperation

Department)”.”

charges which will come in course of
payment during the year ending the 31st
day of March, 1975 in respect of
‘Forests™.”

DEeEMAND No. 63 —STATF Excise

MR. SPEAKFR : Motion moved .

“That a Suppiementary sum not ex-
ceeding Rs, 80,000 on Revenue Account
be granted to the President out of the
Comsolidated Fund of the Siate of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘State Excise’."
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DEMAND No  65.—EDUCATION
BOUR DEPARTMENT

MR SPEAKER : Motion moved *

“That a Supplementary sum not ex-
ceeding Rs. 83,000 on Revenue Account
be granted to the Prcsident out of the
Consolidated. Fund of the Stote of
CGujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Education and Labou:
Department’.”

AND  1aA-

DEMAND NO. 66.—FDUCATION

MR. SPEAKER : Motion moved .

“That a Supplementary sum not ex-
ceeding Rs. 3,39.88,000 on Revenue
Account be granted to the President out
of the Consolidated Fund of the State
of Gujarat to defiay the charges which
will come in couise of payment during the
year ending the 31st day of Maich, 1975

v

in respect of ‘Education’.

DeMAND No. 69 —HoUsING

MR. SPFAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 10.00.000 on Capitai Account
be granted to the President out of the
Consolidated Fund of the State of
Guijarat 1o defray the charges which wiil
come in course of payment duyne the
year ending the 31st day of March, 1975
in respect of ‘Housing’."

DrMaNnp No  71.—SoCIAL SICURITY AND

WELLARF (FDUCATION AND | ABOUR

D PARTMENT)

MR SPFAKER : Motion moved *

“That a Supplementary sum not ex-
ceeding Rs. 17,30.000 on  Revenue
Account and not exceeding Rs, 15,00.000
on Capital Account bc granted to the
President out of the Consohdated Fund
of the State of Gujarat to defray the
charges which will come in comse of
payment during the year ending the
31st day of March, 1975 in resmect of
‘Social Security and Welfare (Education
and Labour Department)”.”
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DrManND No. 72.~—EDUCATION AND Lasour
DEPARTMENT—PLANNING MACHIRERY

\

MR. SPEAKER ! Mation moved :

“That 8 Supplementary sum fot ex-
ceeding Rs. 8,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the jear end-
ing the 3lst day of March, 1975 in res-
pect of ‘Education and Labour Depait-
ment —Planning Machinery'.”

Di MAND NoO  74—TaAxLS ON VEHICLES

MR. SPEAKER :

“That a Supplementamy sum not exceed-
ing Rs, 3,43.21,000 on Revcnue Account
be granted to the President out of the
Consohdated Fund of the State of Guja-
rat to defray the charges which will come
in course of pavment dunng the veur
ending the 31st day of Maich. 1975 in

LR

respect of ‘Taxes on Vehicles'.

Motion moved :

D MAND NO 758—OTHLR TAYLS aAND DUTIES
COMMODITIES AND SERVICIS (HOME
DEPARIMENT)

MR. SPEARER : Motion mored :

“That a Supplecmentary sum not evceed-
mg Rs 27,000 on Revenue Account  be
granted to the Piesident out of the Conso-
lidated Fund of the Stete of Guiarat to
defray the chairges which will come 1n
course of paymenm during the year end-
ing the 11st dav of March, 1975 in res-
pect of ‘Other Taxes and Duties on
Commodities and Services (Home Depart-
ment)”.”

DrManp No. 76 —HoME DEPARTMENT

MR. SPEAKFR : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,05,000 on Revenue Account be
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granted to the President out of the Conso-
tidated Fund of the State of Gujarat to
defray the charges whick will come
couree of t during the year ending
the 31st day of March, 1975 in respect of
‘Home Department’.”

DEMAND No. 77.—POLICE

MR. SPEAKER : Motion moved .,

“That a Supplementary sum not exceed-
ing Rs. 2,88,97,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of Guja-
rat to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 197§ in
respect of ‘Police’.”

DeManp No. 78 —JamLs

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
mg Rs. 12,19,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Guijarat to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1975 in respect
of ‘Jails".”

DrMAND No. 79.—OTHER ADMINISTRATIVE
Services (HoMe DCPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 11,16,000 on Revenue Account he
granted to the President out of the Conso-
lidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1975 in res-
pect of ‘Other Administrative Services
(Home Department)'.”

11 1.§5,75-9
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Demand No. 82
SocIaL SECUNMITY AND WELNARE
(HoME DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 32,000 on Revenue Account be
granted to the President out of the Conso-
lidated Fund of the State of Gujarat to
defray the charges which wifl come in
course of payment during the yecar end-
ing the 31at day of March, 1975 in res-
pect of ‘Social Security and Welfare
(Home Department)’.”

DemanD No 84 —TounisM
MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,000 on Revenue Account be
granted 1o the President out of the Con-
solidated fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in respect
of ‘Tourism.”

DEMAND No. 86.—
OTHFR TAXES AND DUTIES ON COMMODI-
TIES AND SERVICES (INDUSTRIES, MINES
AND POWER DEPARTMENT)

MR. SPEAKER : Motion Moved :

“That a Supplementary sum not exceed-
ing Rs 90,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the vear end-
ing the 3ist day of March, 1975 in res-
pect of “Other taxes and dufies on com-
modities and services (Industries, Mines
and Power Department)'.”

DEMAND No. 87.—STATIONERY AND
PrINTIRG

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 22,14,000 on Revenue Account be
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granted to the President out of the Con-
solidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in respect of
‘Stationery and Printing".”

DEsMAND No. 88.—PENSIONS AND OTHER
RPTIREMENT BENEFITS (INDUSTRIES, MINES
AND POWER DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,03,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1975 in
reapect of ‘Pensions and other Retirement
Benefits (Industrics, Mines and Power
Department)”.”

DeMaNp No. 90.—INDUSTRIES, MINES AND
POWER DFPARTMFNT

MR. SPEAKER : Motion moved *

“That a Supplementary sum not excecd-
ing Rs. 93,000 on Revenue Account he
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year ending
the 3l1st day of March, 1975 in respect
of ‘Industries, Mines and Power Depart-
ment’.

DeMAND No. 94 -—INDUSTRIES

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 43,32,000 on Revenue Account
and not exceeding Rs. 17,40,000 on Capi-
tal Account be granted to the President
out of the Consolidated Fund of the State
of Gujarat to defray the charges which
will come in course of payment during
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the year ending the 31st day of March,
1975 in respect of ‘Industries’.”

DeMAND No. 97 —~Power PROJECTS

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 5,00,00,000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the year end-
ing the 3ist day of March, 1975 in res-
pect of ‘Power Projects’.”

DEMAND NO. 105.—PANCHAYATS AND
HEALTH DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 143,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Guijarat to
defray the charges which will come in
course of payment during the year ending
the 31st day of March. 1975 in respect
of ‘Panchayats and Health Department".”

DeMAND No. 107.—MEDrCAL

MR. SPEAKER : Motion moved °

“That a Supplementary sum not exceed-
ing Rs. 1,11,50,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of Guja-
rat to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1975 in
respect of ‘Medical’.”

DeEMAND No. 108 —FAMILY PLANNING

MR. SPEAKER : Motion moved :

“That a Supplementary sum not cxceed-
ing Rs. 1,000 on Revenue Account be
granted to the President out of the Conso-
lidated Fund of the State of Gujarat to
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defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in respect
of ‘Family Planing’."
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course of payment during the ycur cnd-
ing the 31st day of March, 1975 in res-
pect of ‘Loans and Advances to Govern-
ment Servants in Panchayats and Health

Department’.”

DEMAND NO 110 —UrBAN DEVELOPMENT DEMAND NO. 119 —~OTHER ADMINISTRATIVE

(PANCHAYATS AND HEALTH DEPARTMENT)

MR, SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 6,00,000 on Capital Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year end-
ing the 313t day of March, 1975 in res-
pect of ‘Urban Development (Panchayats
and Health Department)’.”

DeMAND No. 113.—PANCHAYATS AND
HeaLTH DEPARTMENT PLANNING
MACHINERY

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
tng Rs. 3,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year ending
the 3ist day of March, 1975 in respect
of ‘Pamchayats and Health Department—
Plannig Machinery'.”

DeMAND No. 116 —~LOANS AND ADVANCES
T0 GOVERNMENT SERVANTS IN PANCHAYATS
AND HEALTH DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not cxceed-
ing Re. 15.48,000 on Capital Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in

Services (PUBLIC WORKS DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 30,00,000 on Capital Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in respect
of Other Administrative Services (Pub-
lic Works Department)”.”

DeMmanp No. 120~Houana (Pusiic
WORKS DEPARTMENT)

MR, SPEAKER : Motion moved :

‘that a Supplementary sum not exceed-
ing Rs. 1.06,34.000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the year ending

the 3st day of March, 1975 in respect
of ‘Honsing {(Public Works Depart-
ment)".”

DemanDp No. 122 —Pustic WoRks
DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 3,60,000 on Revenue
Account be granted to the President out
of the Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Public Works Depart
ment’."”
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DEMAND No,124 —IRRIGATION
MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,53,46,000 on Revenue
Account and not exceeding
Rs. 12,76,76,000 on Capital Accvunt be
granted to the President out of the
Consolidated Fund of the
State of Gujarat to defray the charges
which will come in course of payment
during the ycar ending the 31st day of
March, 1975 in respect of ‘Irrigation’.”

DeMAND No. 125 —PorTs

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 9,50,000 on Revonue Ac-
count and not exceeding Rs. 1,00,000 on
Capital Account be granted to the Pres:-
dent out of the Consolidated Fund of the
Stat. of Gujarat to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1975 in respect of ‘Ports”.’

DeMAND No0.126 —GLImING CLUBS

MR. SPEAKER . Motion moved °

“That a Supplementary sum not ex-
ceeding Rs. 1,18,000 on Revanue Ac-
count be granted to the President out of
the Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year emting the 31st day of March,
1975 in respect of ‘Giliding Cluby.’

DEMAND NoO. 127 —~R0ADS AND BRIDGES

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 1,000 on Revenue Account
apd not exceeding Rs. 2,35,00,000 on
Capital Account be granted to the
Prosident out of the Consolidated Fund
of the State of Qujarat to defray the
charges which will come in coumse of
payment during the year ending the 31st
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day of March, 1975 in respect of ‘Roade
and Bridges’.”

Di MAND No. 128 -—~GUJIARAT CarITAL
CONSTRUCTION SCHEMS

MR SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs 1,33,00.000 on Capitul Ac-
count be gianted to the President out of
the Consolidated Fund of the State of
Gjarat to defray the charges which will
come iff course of payment during the
year ending the 31st day of March,
1975 in sespect of Gujarat Capital Con-
struction Scheme'.”

DeMAND No. 131--LOANS AND ADVANCRY
T0 GOVERNMENT SERVANTS IN PuUBLIC
WORKS DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 10,15000 on Capital Ac-
couni be granted to the President out
or the Consolidated Fund of ths State
of Gujarat to defary the charges which
will come in course of payment during
the year ending the 31st day of March,
1975 in respect of ‘Loans and Advances
to Government Servants in Public Works
Department’.”

DFMAND No0.132 ~LAND RLVENUE
MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs, 44,50,000 on Revenue Ac-
count be granted to the President out of
the Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Land Revenue’.”

DEMAND No. 137-—DISTRICT ADMINIST-
TRATION
MR. SPEAKER : Motion movad ¢

“That a Supplementary sum not ex-
ceeding Rs. 42,23,000 on Revenue Ac-
count be granted to the President out of
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the Comsolidated Fund of the State of
Guiarat 1o defray the charges which will
come in course of payment dunng the
year ending the 31st day of March, 1975
in respect of ‘District Administration”,”

DEeMAND No. 138 —MISCFLLANEOUS
GENERAL SERVICES (REVENUE
(REVENUE DEPARTMENT)

MR. SPEAKER . Motion moved .

“That a Supplementary sum not exceed-
mg Rs. 415,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will ccme in
course of payment during the year ending
the 31st day of March, 1975 in respect of
‘Miscellaneous General Services (Revenue
Department)’.”

DEMAND No. 139-—URBAN DLVELOPMEN!
{REVENU¥ DI PARTMI NT)
MR SPEAKER . Motion moved .
“That a Supplementary sum not exceed-
ing Rs. 1,50,000 on Revenue Account
be granted to the Prewdent out of the
Consolidated F und of the State of Guyarat
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1075 in respect of
“Urban Development (Revenue Depart-
ment)".”

DEMAND NO. 140—S0CIAL SECURIf)Y AND
WELFARE (REVFNUL DFPARTMENT)
“MR SPEAKFR : Motion moved .
“That a Supplementary sum pot exceed-
ing Rs. 28,99,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
10 defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1975 in res-
pect of ‘Social Secruity and Welfare
(Revenue Department)’.”

DeMAND No. 141-—RELIEF ON ACCOUNT
OF NATURAL CALAMITIES (REVENUE
DEPARTMENT)

MR. SPEAKER : Motion moved :
“That a Supplementary sum not exceed-
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ing Rs. 35,00,000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the year end-
ing the 3ist day of March. 1975 in
respect of ‘Relief on account of Natu-
ral Calamities (Revenue Department)’.”

DeMAND No. 142-—DANGS DISTRICT

MR. SPEAKER . Motion Moved :

“That a Supplementary sum not exceed-
ing Rs. 33,57,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the Stuc of
Gujarat to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1975 in respect of ‘Dangs Dustnct’.”

DeMand No. 144-—COMPENSATIONS AND
ASSIGNMENTS (REVENUE DEPARTMENT)

MR SPEAKER : Motion moved *

“That a Supplementary sum not exceed-
ing Rs 10,00,000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will come
m course of payment during the year
ending the 3ist day of March, 1975
mn respect of ‘Compensationy and As-
signments (Revenue Department)'.”

DFMAND No. 146-—LOANS AND ADVANCES
TO GOVERNMENT SERVANTS IN RLVENUE
DEPARTMENT

MR. SPEAKER . Motion moved :

“That a Supplementary sum not cxceed-

g Ry 200,000 on Capital Account
be granted to the President out of the
Consohidated Fund of the State of
Gujarat to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1975 in respect of ‘Loans and \dvances
to Government Servants in Rcvenue De-
partment’.”

The hon Members may move their cut
motion,
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SHRI A 5 CHAVDA (Paian) : Y beg
to move

“That the demand for grant
account under the Head Election
reduced to Re. 1.”

{Failure to hold early elections of
the Legislative Assembly of Guja-
rat (1.

“That the demand for grant on
account under the Head Tax Collection
Charges (Finance Department) be re-
duced 10 Re 1.

[Mobilisation of fresh tax revenue
of rupees 2289 crores in 197475
without the assent of Parliament (2)}

SHRI P. G. MAVALANKAR (Ahme-
dabad) : I beg to move :

“That the demand for grant
account under the Head Flections
reduced to Re. 1.”

on
be

on

be

{Deliberate and indefimte postponc-
ment of elections for the new Vidhan
Sabha in Gujarat. (3)}.

“That the demand for giant on
account under the Head Gencial Ad-
ministration Department be reduced to
Re. 1.

{Failure to help the Administration
in Gujarat to plan and implement the
various developmental projects In the
State in a proper and balanced man
ner (4)].

“That the demand for grant on
account under the Head Tav Collec-
tion Charges (Financc Department) be
reduced to Re. 1

[Collecting large sums of revenue
through notifications and without the
proper and prior assent of Parlia-
ment(5)]

“That the demand for grant on
account under the Head Education be
reduced to Re. 1”

{Failure to provide fully and ur
gently the funds and the educational
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framework and the nicesssry physical
facilitics for the Introduction of the
Higher Secondary Education pattern

(10+2+3) in Gujarat from June,
1975.(6)]

“That the demand for grant on
account under the Head Education be
reduced to Re. 1."

{Failure to implement the earlier
U.G.C. revised pay scales (prior 1o
Sen Committee Report) for the
teachers of the Gujarat Agricultural
University.(7)]

“That the demand for grant on
account under the Head Irrigation and
Soil Conservation be reduced to Re. 1.

[Signing 2 limited accord on the
Narmada walers at & umc when the
State of Gujarat has no popular -
nistry.(8)]

“That the demand for grant on
account under the Head Gujarat Capital
Construction Scheme be reduced to
Re 1~

[Failwe to toke proper and urgent
steps for the continued development

of Gandhinagm, the new capilal  of
Gujarat. (9)]
“That the demand for grant on

account under the Head Relief on e
count of Natural Calamities be reduced

to Re 1™
[Failure to give substantinl  and
immediate financial assistance  for
massive drought relief operations in
Gujarat. (10)] .
DR. LAXMINARAIN  PANDI YA
(Mandsaur) : 1 beg to move :
“That the demand for grant on
account under the Wead Flections be

reduced by Rs. 100."

{Postponement of electiots in Gujarat
against the wishes of the people. (11)]
“That the demand for grant on

account under the Head Genernl Ad-

ministration Department be reduced by
Rs. 100.”
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[Indifference towards providing Whether 1 have cause or not, that does

transport and drinking water facilities
to the people in backward areas of
Gujarat and also towards their deve-
lopment 1n other fields (12)]

“That the demand for pgrant on
account under the Head Irrigation and
Soil Conservation be reduced by
Rs 100"

[Delay in settling inter-State water
disputes in a just and practicable man-
ner (13)]

“That the demand for grant om ac-
count under the Head Irrigation and
Sml Conservation be reduced by Rs. 100.”

{Declay in providing necessary funds
for mter-State water project known
as ‘Mahi Project’. (14)).

“That the demand for grant on
account under the Head Relief on ac-
count of Natural Calamities be reduced
by Rs. 1007

[Delay in providing necessary and
adequate relief measures for the
droughthit people in Gujarat. (15)]

MR. SPEAKER : The cut montions are
alwo before the House.

MR. SPEAKER : Now, Mr Dinen
Bhattucharyya
SHRI DINEN BHATTACHARYYA

(Serampore) : The point or order 1s that
it would not be necessary for you to go
into all these complicated matters, if they
had held the elections before this budget
was prepared. So, my first point is this,
that there should not be any delay in hold-
ng the election in Gujarat. (Interruptions)
At the earliest, because there are reports
appearing that the electroral roll is com-
plete and delimitation is complete Then,
what is the difficulty in holding the clection ?
The only difficulty that I can presume is
that the Congress Party led by Shrimati
Indira Gandhi is not yet confident that it
will win the elections there in Gujarat.
That i« why it is delayed. (Interrupfions)

not matter. The people of Gujarat matter
and they want their own representatives;
but it is sure that at the present moment
you will not be in a position to get majo-
rity there That is why yon are taking this
step of passing the budget here in parlia-
ment where yon have got only 24 Members,
whereas in the Assembly, people's reaction
could be reflected. So. my first point is
this, that the elections to the State Legis~
lative Assembly shovld not be delayed and
that State should not be kept under the
Gowvernor’s rule any more ; and that elec~
tion should be held. Sir, from the Budget,
it appears that as in the General Budget,
wherein we have seen that the common
people are bBeing taxed, here also the affiu-
ent sections have not been touched in the
matter of taxation. On the other hand,
some concessions have been given to them.
On perusal of the Budget which has been
placed here, I find that the maximom tax
to be reatised is from the Sales Tax. It
means that the common people will have
to share the major burden of taxation
to proposals. There are so many other items,
but the time at my disposal is short. So.
I will simply come to other important
points.

So far as 1 know, there are 19 districts
in Gujarat. Out of these 19, 14 are report-
ed to be drought affected and in most of
the places even the drinking water is not
available Inthe Fourth Plan it was decided
that they will sink 1,000 tubewells on
the basis of ‘no resources’ As there was
no resource of any water anywhere in
those villages, 1 am doubtful whether
those 1,000 villages have been covered
under ‘No resource scheme'. Apgain
2,000 new tubewells are going to he sunk
in those villages 1 am doubtful whether
thut will be done or not

Looking to the pitiable conditions there,
a Member belonging to the ruling party
from Kutch has passionately appealed to
the Gcvernment here to at least take care
of these areas so that minimum drinking
water may be provided to them not only to
the peaple of Kutch but to other areas also
where the people are suffering. 1 know,
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the relief measures that have been under- cases. There is no reason why thoy should

taken in the drought affected
most insufficient. 1 was jutt
some Gujarat Members sitting in
ress benches, they were also complaming
that from the fair price shops very seldom
the villages get even the munimum quan-
tity ot wheat or bajara and sugar. That is
the condition everywhere over there.

In the urban arcas a large number of
workerd are affected because of the closure
of the third shift in the cotton mills in
Ahmedabad. 1 have personally seen there
that more than 10,000 workers have been
without employment for a long time and
the management there are raising the plea
that stock are being accumulated, so they
cannot run the third shift. On enquiry
it was found that these stocks are fake
stockr, because the management wants o
create such an atmosphere in the country
as if there is a scarcity of cloth, They are
doing this to achieve the purpose of fixing
any price for any quality of cloth.

In some mills which are run by the
National Textiles Corporation, even the
minimum labour was laws are not imple-
mented. That is why a big demonstration
was organised by the working class there in
Ahmedabad to place all these grievances
there.

Another point which I want to mention
is that the recommendations of the Engi-
neering wage Board have not yet been imp-
lementod in many factories and especially
in the factories which are using very mo-
dern machines These Engineering Wage
Board recommendations are not imple-
mented because the total number of emp-
loyed persons there is less than 50. This
is an injustice to them. I would plead with
the Minister to see that the Fngineering
Wage Board’s recommendations are also
applied in case of the factories where there
are less than fifty workers working.

There is also the problem of the recom-
mendotions of the Minimum Wage Com-
mittee for the printing press workers. In
their case also even the meagre amount
rocommended by this Minimum Wages
Committee have not been given in many

be deprived of these little benefits which
have been accorded to them by the Mini-
- mum Wages Committes,

14 brs.

And, regarding the lay-off that has taken
place in the textile inills, in most of the
cases, the lay-off benefit has not also been
given to them as per the law, We have dis-
cussed Gujarat only yesterdsy and we have
seen hew oftén the minimum requirements
as per law and as per provisions of the
Constitution have not been complied with.
They have just forgotten these things. They
prepare the budget in the same way. The
cases of these poor workers are always for-
gotten and these people are being deprived
of their legitimate rights. I have several
other points and I wish to point out a
most relevant point. There is one Counsul-
tutive Committee, In regard to this presen-
tation of Budget before the Parliament, that
Consultative Committee there has n0t been
consulted. They have not done that while
presenting this budget in Parliament, which
has been prepared by breaucrats there in
Gujarat. My question is, what is the ob-
Jection,

MR SPFAKER . Mr. Dinen Bhatta-
charyva, just a minute, Before I go, I
wish to say this. I am very happy that the
suggestions, whatever they were, which
were given, have been accepted by the
Ministry. T have been informed by the hon.
Munister that the Finance Ministry have
agreed to issue a corrigendum omitting the
amount in guestion. This is instead of an
amendement. I think that solves the pro-
blem. He says : “The procedure is accep-
table to the leaders of Opposition to whom
I have talked. The corrigendum accordingly
is being issued.” This, they have seant for
my information. I thought I should share
it with you. I am very happy that this was
not & question of prestige, but this was a
question of applying the points of Consti-
tution and procedure. I am wery greatful
that this matter has ultimately been re-
solved, T hope such attitudes do help the
House in the long run. Thank yeu very
much.
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SHRI P. G. MAVALANKAR (Abhmeda-
bad) : Why opposition only, ‘entire House’
he should have said,~not the leaders of
the Opposition only.

MR. SPEAKER : Anyway, that has been
resolved without much difficulty. The credit
goes 10 Mr. Sezhiyan,

14.04 BouRs
{MR DEPUTY SPEAKER in the Chair]

SHRI DINEN BHATTACHARYYA :
Mr. Deputy Speaker, Sir, you bave per-
hapg heard me say this, Regarding the Con-
sultative Committee, I asked, is it a show ?
It is to be kept only as a show-piece ?
When the Consultative Committees are for-
med, that means when there is no
Assembly, that Consultative Committee
will be consulted. My question is why
the Consultative Comittee meeting was not
called when the budget proposal was to be
placed before Parliament. Not only this,
1 have seen that to-day, that is, cn 21st,
meeting has been called. Here the Speaker
gives his ruling that this must continue;
and everything regarding Gujarat is not
yet finished. The Home Minister has called
a meeting to pass two bills. Provisions are
also there in the budget. What an anomaly
it is 7 This is the attitude of this Govern-
ment or the attitude this ruling party is
taking.

SHRI P. G. MAVALANKAR : Mr.
Bbattacharyya, four meectings were called
but there was not much discussion.

MR. DEPUTY-SPEAKER
Order.

SHRI DINEN BHATTACHARYYA
After the meeting, 1 raised a very per-
tenent question. Whatever you may say
here, your proposals describe that there
were disturbances, drought etc., etc. What
were the disturbances there ? I want to
know. The people had expressed their
feelings—their grievances, And as a result
of that, you had to dissolve the Assembly
I do not know how you can get away with
this sort of expression that ig given here,
When I put a question in the Consultative

Order,
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Cqmmmee meetng that there were atro-

MR. DEPUTY-SPEAKER : Mr. Bhatta-
charyya, how do you expect the Finauce
Minssier to reply to all these things ?

SHRI DINEN BHATTACHARYYA :
He has now come with the budget. I am
within the scope of that.

MR DEPUTY-SPEAKER : That is a
different matter. There was scope when the
extension of President’s Rule came up be-
fore the House. You will here coafine our-
self to the financial matters.

SHRI DINEN BHATTACHARYYA :
But, they bave asked for money for the
police It was they who committed the
atrocities on the people. 1 asked a question
on that. They kept silent and no answer
was given to it.

MR DFPUTY-SPEAKER : Now, you
will please conclude

SHRI DINEN BHATTACHARYA

May 1 know how much time I  have
taken ?
MR DUPTY-SPFAKER : I do not

Anow yhen you started. You must have
taken more time.

SHRI DINEN BHATTACHARYYA :
No, Sir.

MR. DEPUTY-SPEAKER : I sbhall
check up.

SHRI DINEN BHATTACHARYYA :
Let me finish. I again repeat that there
should not be any delay in holding the
clections Already people’s feelings are
there. The Government must make an im-
mediste amnouncement about the elections
in Gujarat.

SHRI D. D. DESAI (Kaira) : Mr.
Deputy-Speaker, Sir, Gujarat i3 enter-
1ng into a worst and most critical phase of
this fumine that lies before us. Next six
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months would be quite critical, We have
just now seen the urgency for the a@pproval
of the budget so that we can meet this
situation.

MR. DEPUTY-SPEAKER : Just 8
minute, Mr. Desai, I am not taking your
time. We must work out on the basis of
these two hours. Mr. Bhattacharyyn was
entitted to five minutes but he had taken
fifteen minutes

SHRI DINEN BHATTACHARYYA
No. Sir. In between there was a change-
over of Chairmen.

MR. DEPUTY-SPFAKER : I am not
blaming you. My object in saying it is this.
1 would only request you all to confine
yourselves to five minutes each

SHRI NATWARI.AL PATFL (Mch-
sama) : We should have at least seven
minutes.

MR. DEPUTY-SPEAKFR : Who has
allotted ?

SHRI NATWARLAL PATEL * You
have tc allot, We tequest you to allot seven
minutes at least

MR. DFPUTY-SPEAKER : All 1right
But, within seven minutes, you must con-
clude.

SHRI D. D DFSAI : Sir, though there
had been some cnticism about the way in
which the Budget has been prepared. 1
would say that on the whole, the money
has been well spent and thc Government
has been frugal. They have lived within the
means and if you go into the details of the
expenditure, you would find that there is
no real cause for any suspicion or doubts.
We had lost a lot of time on technical
matters and figures. T am not going into
the details.

Sir, presently, we are faced with scarcity
and certein other difficulties in regard to
availability of foodgrains, water, employ-
ment and those sorts of things. The ques-
tion i of finance. I would request the Gov-
erament of India that finance to the extent
necessary should be provided. Tn fact, if
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you wilt kindly look into the Budge!, you
will find that practically nb provision or
reducea provision bhas beean made for
power. This is an important aspect. Today,
we may be in a good position in regard to
power not only because of better power
generation, but because industriatisavion in
Gujarat on account of the inability of the
State Government to provide fumds  has
gone down

The other issue is in regard to public
scctor projects Sir, Central Government,
as you Anow, is not giving public sector
project to Gujurat of a nature which
are related to items other than petroleum.
Sir, 1 would say that for irrigation for
power and for all these items, unless funds
ae provided 1t is not possible for the
St te (iovernment, when 1t is undertaking
programmes 1 regard to scarcity and even
famine conditions. to implement the plans
m the proper manner.

Now, Sir, the finance sources have been
questioned We have the question of roy
alty on oil which has been undecided for
a long time During the last two Budget
discussions, T had suggested that the guin
amount should be split. The Government
is earning on sale of petroleum products
a huge amount of money. Everybodv Is
running to these Arab countries Here,
whether it is Gujarat or Assam, in both the
cases, the limitation ig in regard to funds.
I would suggest that instead of allowing
the matter to be left at that stage, Gove-
ernment should take immediate measures by
which the amount from oil which the
Central Government earns or gain is split
with the State Government in an equi-
table manmer.

Then, there is the auestion of irriga-
tion. In our state, famine conditious hawe
arisen on acount of shortage of water. The
water of the Narmada are flowing before
the eves of the people of Gujarat into
the sca. Irrigation projects like Kadana
dam are held up on acount of shorfage of
funds even, though  construction wus
started. T would suggest in spirit of the
Narmada Partial arrangements in respect
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of four projects in Gujarat and four pro-
jects in Madhya Pradesh, that at least
Narmuda Canals works should be starwed
ummediately. After all, we are sure to build
the Nawagam dam whatever may be the
height that may be decided by the Tribu-
nal.

Now, 1 would like to mention about
industiialsation,. Sir, in the State of Guja-
rat, industrialisation has almost come to a
siandstifl. Unemployment  has grown to
such an extent that the situation in the State
hus beécome almost intolerable. Industria-
lisatior can take place only when funds are
available and it 18 amazing that funds with
the Gujarat State Financial Corpuration,
the Guwarat Industrial Investment Corpora-
tion and other financial instituions have
dried up. There are no funds wih them.
Even the promised amounts are not forth-
coming There are a large number of peo-
ple—! would not name myself-——~who have
undertaken projects on the assurance of the
State and who have gone to the State but
we find that nothing is progressing. People
ate not provided with any funds This 13
the situation. This has arisen on account of
the State having raised and exhausted all
the recources which are within its power
and which could be given by the people.
There is a guit in Agriculteral products
such as cotton and tobacco It 18 common
knowledge that in groundnutg the oil mil-
lers are losing money. The agencies of the
Government of India should enter the
market to see that funds are released for
these people, T suggest that the Bhavanagar-
Tavaour line and Kanadgani-Modesa line
should be taken up. I had already request-
ed the Railway Minister; but that would
stilt require some pressure. The road pro-
jects and the port projects are all at a
standstilt How are we going to develop the
State 7 Even if this budget 1t passed,
there i no provision in this budget to
take care of all the projects, Industrial pro-
jects such ms the sector project, petro-
chemicals, tyres, etc. had been put on
shelt for one reason or another. The de-
posits of Gujarat in the 14 nationalised
banks stand at Rs, 725 crores or 750 crores
whereas advances to Gujarat are Rs. 450

PHALGUNA 30, 1896 (SAKA)

Grants (Gwarat) 274
197475

crores. In other words Rs. 300 crores of
Gujarat State are diverted. The deprivation
of the State has left it barren. I conclude
by suggestng that our Government should
take particular care to see that develop-
ment work takes place in Gujarat.

SHRI H. N. MUKHERIEE (Calcutta—
North-East) : I am not surprised that the
House is depleted and as for myself I
feel rather sickened as I have waited and
watched the proceedings on this issue. As
you know very well, because you were in
the Chair most of the time yesterday, it
was thunks mainly to our friend Era Sez-
hiyan the watchdog of the Consolidated
Fund of India, we discovered, how not
only was the House being taken for
granted but also how the House was being
tahen for a ride and the constitutional
provisions were simply being pushed off
the table

MR DEPUTY-SPEAKFR : The House
discovered itself.

SHRI H N, MUKHERIEE : The Houss
has been able to find only a male-shift
solution of the matter. The discovery is
something on which you have compli-
mented the House and particularly Mr.
Seczhiyan. Bat what worries me is the fact
that this is the symptom of the attitude of
the Governmefit. I am very sorry for my
friend, the Minister of State whom ¥ did
not expect to be able on the spur of the
moment to answer the kind of question
which came up. The matter has been
hanging fire since yesterday and I did ex-
pect that the Law Minister would come
here and at least offer whatever explanation
he might have in mind. I did expect this;
the Home Minister should have been pre-
sent on this occasion. For the last five
or six years or even more perhaps a cus-
tom or a kind of convention has been
manufactured so that the Treasury Bes-
ches are usually empty when things happen
and now in regard to Gujarat we are
treated to this Nind of spectacle which is a
completely sichening spectacle.

T think Shri Bhattacharyya pointed this
out. The Home Minister has had the
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gumption to call & consultative committen allocated by the Centre, it the Centre is

moeting for this evening while the Budget not ready to do so and the result is that

would be a seitted fact. He did not have they go on.with tinkering linle relief mea-
sures, If that is done thoy cannot have

the common sense to call & meeting of the
consultative committee earlier so that at
least some of the budget proposals could
have been discussed. Gujarat is being de-
prived for longer than is essential of the
right to self-Government and also good
Government because perhaps good Govern-
ment is not to be had on this side of

the golden gates of paradise.

But at any rate if the Gujarat Assembly
was there they could discuss the Budget.
And you tell me to finish in seven minutes,
Luckily I do not belong to Gujarat. 1
ouly take the clue from some of our pairo-
kar friends from Gujarat who tell me some-
thing, but that is not sufficient. That Is
an expression which has just acquired cur-
rency. I happen to have got very kind as-
sistance from some of my Guijarati friends,
but even so we are not in a position to
say anything in this House because bureau-
crats are in power. We are told from
time to time that the cream of the civil
service is looking after Gujarat. If this is
the way in which the cream of the civil
service works, then God helps our country.

The main point which has to be stressed
over and over again is that Gujarat must
have her own Assembly and the elections
are being postponed repeatedly. And in the
meantime what they have done is to post-
pond even the Panchayat elections by seven
mounths till the end of the year. Why don't
they be more honest about it and say that
till next year nothing is going to happen in
Gujarat? Let them come out. Things being
as they are, T am personally not unready
to accept even that kind of suggestion, but
they are not honest about it.

We are told so much about the drought
and distress conditions, and there is no
doubt about it that the Gujarat Government,
such as it is, is tinkering with relief. Com-
pared to that the matter of voluntary effort
is a great deal more laudable. And they are
tinkering with relief because they cannot
get such money as they need. A sum of
probably Rs. 100 crores is required to be

Minister of State having a baby to tend, &
very uncomfortable baby for the time
being, it is not his fault, it is the fault of
this Government.

I learn also that out of 10,000 villages
affected by severe water shortage, water
supply through tankers has been arranged
for 170 villages or so, At least the problem
of water supply could have been met if they
had two to three hundred tankers supplying
water to the different villages.

1 see also that friends over there like
Mr. Mehta talk so often about Kutch. I
read a long time ago about certain schemes.
Kutch was a kind of area where the Plan-
ning Commission found it very congenial
und easy to set up a cheese making factory,
but nothing has been done though years
have passed. Nothing happens to get done.

There is the Narmada waters question.
7 was in Ahmedabad nearly 20 years ago
and I saw a sort of muscum where there
was a map showing how, if the Narmada
waters were controlled and preperly divided
between the States which were butting on
it, wonderful results would ensure. For more
than 20 years the thing has been hanging
fire. The Prime Minister had at one point
of time said that she was going to take up
the matter for her own adjudication. She
did not like the baby over much, she threw
it aside. I do not know where it is now and
how long it will take for the Narmada
waters to be used by the people of the
region, But the main question is that the
people of Gujarat must have their own
Assembly where they can in their own way
discuss matters relating to themselves, but
Government is proceeding in a manner
which seems rather suspicious and shows
also that they have got a peculisr guilty
feeling in regard to conducting elections.
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Last your there was an upsurage. If a de-
mocratic party was proceeding in a princi-
pled manner to tackle it, obviously they
should have been in a position to face the
people of -Gujarat which is traditionslly a
Congress supporting State where the likes of
us do not get a voting at all, but they do
not have that sense of courage and charac-
ter. They have a guilty conscience and that
is why with the bureaucrats in power every-
thing is in & mess and the mess would not
be corrected till there is a drastic solution.

SHRI NATWARLAL PATEL. (Meh-
sapa) : I must thank you for giving me
an opportunity to speak on the Gujarat
Bill. Sir, my State is facing an un-prece-
dented drought situation this year. Last
year, there were heavy floods in the State
and the entire agriculture was damaged.
Not only that, people living on the banks
of rivers were the worst sufferers as they
became homeless. Year before last there
was a country-wide famine and Gujarat
also was affected badly. This year, mon-
soon failed miserably. There was no mon-
soon crop and our poor farmers have
little source of irrigation for growing rabi
crop particularly wheat. They bave no irri-
gation facilities for long staple cotton also.
looking at this drought situation in the
State, I understand, the Gujarat Government
has taken a number of steps to fight the
situation. This drought situation has created
a number of problems in the State-—drink-
king water problem, problem of fodder and
especially the problem of famine. At pre-
sent, there are some villages where drink-
ing water difficulties are still there. Gujarat
Government is aware of this. There is no
doubt about it. But there is a financial
comstraint and I am afraid, the whole
programme initiated by the Gujarat Govern-
ment will suffer for want of adequate
finance. That is why, 1 would like to draw
the atiention of the hon. Minister to this
very important point. ¥ am afraid, Gujarat
Government will not be able to face the
un-precedented situation unless and untii
adequate finance is made available to them.
That is why, T would like to request the
hon. Minister to give adequate finance from
General Budget to the people of Gujarat.
As s matter of fact, at present, whatever
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is being given, is from Plap funds and we
are oot getting any finance from the Central
Fund or from the General Budget in the
name of famine, Therefore, again, ¥ would
like to request the hon. Minister to see that
adequate finance is given not only trom
Plan Budget but from General Budget also.
In Gujarat, the growers are growing long
staple cotton and, as a matter of fact, I
can say that the people there are being put
10 great misery becausc there is no market
at present there. They are not getting even
the cost price of the production. We have
discussed this matter many times on the
floor of the House either in the form of Cal-
ling Attention or in some otber form. Any-
way, 80 far as the Commerce Ministry is
concerned, they say that they are very keen
to see that price support should be given
to cotton growers throughout the country
and particularly in Gujarat State but they
do not have adequate finance with them. In
that case, 1 would request the hon. hnance
Minister to see that adequate finance should
be given to Cotton Corporation of India,
to textile mills of this country and Coope-
ratives so that this problem of long staple
cotton especially in Gujarat State can be
easily solved.

One thing more, I would like to bring
to the notice of this House. About seven
lakh labourers are working in relief works
They are working for eight hours but they
are not getting even Rs. 3 per day. They
are doing very hard work for eight hours.
They are digging very hard lands and stilt
they are not puid even Rs, 3. I have mvsclf
visited a number of relief works and when
I saw these people working there, I reali-
sed that it was really a very tremendous
job and they should be given at least Rs. 3
I understand the Gujarat Government i
following some old famine manual, That
famine manual must be revised again so
that these people should be given Rs. 3.
per day. And if you do not do this,
you are doing a great injustice to the
poor labourers of this country. This is
a socialist Government and I must expect
from a socialist Government at least this
much. We had raised this matter in the
Consultative Committee meetings and the
hon, Minister was kind enough to say that
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he would look into all our demainds sym-
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point As far as Gujarat State 11 concerned,
we have taken some irrigation projects
already in hand like Kadna and Dharos,
etc. These projects have been suffering

the hon, Minister to give us finance spe-
<ially 10 finish these already taken in hand.

e wnltwreraw ot (wwetT) sosm
o, W oavee ¥ A @ amw wrwn & ofy
urewr § o 7 o & afa s 8 ek
wreaT § 1 T woere dfgr T Ay TEw
et oo e wwe ¥ wEew ¥
fww were difyam & e famay fear om
ag gt Rwr, w ewwre fF dew & gfx
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ot wgr wme wreer mt 8, i W wTos
Yo Prrawr o oo & Praffer af-
fafudt ®Y mfcs worr wifid @ b o
qfor vt @ ¥ ey guingd oy i
W el 1wy € s} e
ate ot fir gurd Fraffes woere Y, ¥
oW freft o it W ¥ zrw wo oy
Tt uwefr weer €Y Wm ovev A
wr §, Wi oF wealt vl & g ey e fs
ar ¢ Fraffer oft T g, ag AW
gt afcqn fmr wer 40 & wgw oW
fos gy e e & fird o wowre i gat
wdl ¥ fydt e ¥ yo nfw wir B
g @x @ oy ww Pl woed)

g o seram W farefra ey wraver @
YT wATA SEATRT &7 TIaed § I % aR
¥ ¥t fro® wm ¥ o7 o @ fed wwTT
w W 3w o o www A I
wet aw o, gar wnn Wk W@ @ fea-
et ¥ e & 20 wvw Wi dife g
X ¥ Faw 5 ATw ¥ ¥ AN A o
gveTe AT X A6, A W wd f v
#) 7 3q & W oAl 7 I WA

AR & 15 FAE 7o AT SRETA fow
t,mwmmam-nmﬂt
firit wTT WY W B O6W 50 SOF ¥o W
o s Wizt sfred d@ W
o W @ Wk gw dfe

g wmr it wdr werk # @ o g
g T ¥ amy wr fogaw €Y oS
wray, 5T sarr wely & QT W v i A
frc & gy wmwr Regew & o wer war
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ofT A% TF ARAT FF FAL T & wQ-
am§ & wo AwyT ® w7 wsf fag-
zrar wrar =ifgd

agt aF Iwf QAT w oAew ¥ el
foa wwivr & vy ¥ 5 oxw ® fad st
far T Wil Bfew asx ¥ 3w fam
* ok oot wor W wEvaT gAY WIS
A QAT & @ * @, W oraw W
TR & v ¥ 3, oo W AD T
wary afe %@ gryai oW QT W fam
W @ W X AT AT IR A §
wwdr & faurk Ny gfaatd ag ey § faw
¥ e w1 0 ¥ faesre B wewm &
oy wt Rt g wavae £
W o g7 fear ww arded

AET T HTEAT P WIVTT A X7 WA §
warwe 3 9q gfiw & & vy ) fem
¢ fam & oAy owd A 39 W oA
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T fegr ot ¥ ot wrvre A A waw
@ Sar & ofomw gg & fE e G
WTT KA ¥ A owwd I At ¥ g
i & & @ v g § O oo WY
oA & hwe X sy e @, Wni
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wgt aw fag saAw o goa § 1w 1
demeem fyew & v WO wOET ST
t faret awz ¥ magdy A fwwr v
o hiT ¥ owagd ¥ o wiwe wede
ses &1 wewrewt 3 oy § ot e I
wfgi| ova w3t & ohei & wrR %
wrdt oz wgr Y v R v koW
aq AR & gT ¥ g9 & avew §
ot agr qx frsfer g1 wwenr ot W B
HUETT IWT §1 % Auegmi AT WA
AT W AEAT § | 4T WORIC AR O AHEA™L
st e ¥ wwe o £

w0 ww @ f& B4 oy fewdl, fewd
Tt & e ¥ A el few gim R
frmfonr ot § awr o Y Ja AW
¥ o ¥, gur v AR A AR AN ®
A ¥ wd gork § R E & wft wdhew
wavn @ wrvatay X% 1 awy AW AW AR
g oag W T v xw ¥ g
¥ feeafadt & feq T WM PTn Wy
§ o foT & I T W gO W dew
i 1% & o) ¥ fafeey @ mo 6
uAET ¥ @R oA {oOw i g o
Wafrig frafem w03, 18 w0 8 g
g
DR. MAHIPATRAY MEHTA (Kuich):

Sir, this is a routine budget. There is
nothing speciat in it

MR. DEPUTY SPEAKER : Something
very special has taken place,

DR. MAHIPATRAY MEHTA : The
only special thing was with regard to the
procedural matter. Otherwise, there is noth-
ing special. People are mainly concerned
with the relief that the budget will give.
Unfortunately, this is a deficst budget to the
extent of Rs. 3.27 crores. It i said that
they are carrying this deficit izom the last

budget.

The main question is the unprecedented
drought prevailing in Gujarat today. Up to
this time, Government has spent only
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. In this deficit budget,
have asked only for Rs. 1§ crores
the total at the most will come to
50 crores. I think this is spmething
does not inspire any confidence
people. Even during the last famine,
amount spent was Rs. 81 crores and
t was at a time¢ when the foodgrain
were not so high as they are today
there is famine, the people should
paid according to the prevailing prices
foodgrains, As has been rightly pointed
out by some friends, people do not get
even Rs. 3, I toured the whole of my taluha
with the concerned Government officers and
newspaper men., There was not a single
earth-work where the people used to get
Rs. 3. I do agree that in the DPAP and
forest works, people used to get Rs. 3, but
not for earth-work. Even tools are not
supplied. How do you expect the people to
dig out the earth 2 I find that
even this Rs. SO crores they are
going to spend from the plan estimates.

Gujarat is the mose misunderstood
State, with the most imbalance in develop-
ment. There is huge disparitv If you g
to Gujarat, you will find that from Ahme
dabad to Surat, that 200 miles strip 15 be-
ing developed. There are 21 per cent sche-
duled castes and scheduled tribes. The rest
of the entire Gujarat State remains back-
ward. Government themselvcs appointed to
a committee to go into this matter. That
committee has prepared a master plan ac
recently as December, 1974 irom which 1
quote

“Still the fact remains that Kutcbh is
one of the 10 backward districts
of the State. However, even am-
ongst the backward States, Kutch
is so economically and industrial-
ly backward that it goes well be-
low the least developed of the
other 9 backward districts, There-
fore, considerable efforts and in-
vestment will have to be made to
bring it to the least level of the
average backward district.”

This Is the finding. There are 1eporis
and ¥ should like to know what you sre
going to do about the recommendations.

EERIPEEF
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It is we people who have deposited the
most in the small savings in the whole of
India. Tuke any district. In spite of the
difficulties, the Kutch people have gone
everywhere in the world and by their blood
and sweat, they have brought wealth to
our country. &t is we people, let me tell
you, who have made the largest public
contribution. In the whole of India, Kutch
stands as the first district in small savings.

It is not only that We do not want
money. ] have said repeatedly that we
do not want money. Let us pleass have
infrastructure. This booklet is here. It
has made some recommendations, The
government has agreed to those recommen-
dations. There should be a Development
Board for Kutch 7t is our right. It has
to take up the responsibility to develop
Kutch. When they handed it over to
Gujarat, in spite of our desire not to go
there, we never wanted to go but we were
forced to go into these different geographical
conditions of India, that has marred our
development, Firstly, we went with Maha-
rashtra, As I was saying, it is our right.
The Joint Select Committee of both the
Houses of this hon. Parliament has given a
guaraniece. It i, not the Boundery Com-
mission that has given the gnasantec. You
will find that this has been put in Article
371(2) of the Constitution and that pro-
vision should be implemented immediately
and Kutch should be given the Develop-
ment Board. The same thing was in Maha-
rashtza  There are three divisions here—
Kutch, Saurashtra and Gujarat. Gujarat is
made up of three units. Maharashtra also
is made up of three units.—-Vidarbha,
Marathwada and the rest of Maharashtra.
The Chief Minister traditionally comes turn
by turn. In the Jast Ministry you will find
that Kutch had no representation, not a
single Member for it. I want you to see the
attitude and the mentality, We are being
neglected absolutely because we are a small
State Let me tell this from the floor of
the House. If you want us to speak the
language of the people of Andhra we are
prepared for it. People should not think
that we do not know how to speak that
language. But for the sake of the tradition
of Gujarat of which we are a past, we do
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pot do so. It shall not be taken as a weak-
ness. ¥ you are to do so and if there is
uo other go then we will be forced to
speak that language.

MR. DEPUTY-SPEAKER : 1 hope the
Minister takes note of that.

DR. MAHIPATRAY MEHTA : There-
fore, 1 want to suggest to the young linance
Minister to convey to the Government our
feelings. As I have said in Rajya Sabha,
if India lives, Kutch lives. That is our
attitude. But we should not be taken for
granted. We have had enough of sufierings
This drought sitvation has taken out the
blood from every villager and if you vist
the villages you will find skeleton. There-
fore, my only request is that whatever Gov-
ernment recommendations are there, they
should be implemented. In the matter of
planning, in this budget, the districts are
not taken es a unit. The main thing that
should be taken for consideration is: how
many families are living below the poverty
line? The budget should be framed on that
basis.

MR. DEPUTY-SPEAKER ° You have
made a very telling point about Kutch.
Don’t dilute it.

DR. MAHIPATRAY MEHTA : There
is another plan which has come here.

MR. DEPUTY-SPEAKER : Let the
warning given by you stay in the mind of
the Government. That s important. So,
please conclude with that.

Shri 1. M. Gowder.

*SHRI J. MATHA GOWDER (Nilgiris) :
Mr. Decputy Speakler, Sir, I am thankful
to you for giving me an opportunity to
express my views on behalf of my party
the Dravida Munnetra Kazhagam on the
Budget of the State of Gujarat for the
year 1975-76.

Sir, the State of Gujarat is under the
second spell of President’s Rule. The
President's Rule is imposed on a State or
it is extended for a second term only on
the report submitted to the President by

———r——

*The original speech was delivered in
Tamil.
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the Governor of the State, giving out the
necessity for such an imposition. When the
Proclamation of President’s rule is placed
on the Table of this House, the Report
of the Governor is also appended to that.
Here, when the President's Rule in Gujarat
has been extended, I do not know whether
the Governor of Gujarat submitted his Re-
port to the President. This doubt has arisen
in my mind because of the fact that such
a Report of the Governor has not been
placed on the Table of the House along
with the Presidential Proclamation extend-
ing the President’s Rule in Gujarat.

SHRI P. G. MAVALANKAR (Ahmeda-
bad): It is a fact that no Report of the
Governor has been placed on the Table
of the House.

SHRI J. MATHA GOWDER : I would
like to know whether it is not the
constitutional duty of the Government to
place on the Table of this House the Gover-
nor’s Report along with the Presidential
Proclamation. 1 am sure that the entire
House will express its displeasurc over this
serious lapse of the Government. I would
also lihke to know why this constitutional
duty has not been discharged by the Govern-
ment.

Cominrg now to the Budget of the State
of Gujarat, you know the situation much
better than all of us My party leader, Shri
Era Sezhiyan, has brought to your notice
yesterday and today the constitutional irregu-
lazties which have been committed by the
Government in the preparation of Gujarat
Budget. You were good enough to uphold
his view-point. Today the hon. Speaker
also stated that he was tmn full agreement
with the points raised by Shri Sezhiyan.
‘The hon. Minister of State for Finance has
also conceded the constitutional validity of
the points raised by Shri Sezhiyan. In view
of the fact that the people of Guarat
would be put to great difficulty if the Bud-
get is not approved by this House, Shri
Sezhiyan has agreed to the suggestion of
the hon. Speaker in regard to the necessity
for approving this Budget today.

Here, I would like to point out that Shri
C. Subramaniam, the senior Minister of
Finance, is conspicuously absent. He should
have been present in this House to answer
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b the gaestioms of constitutional irfegulaci-
tiew i the Gujarat Budget instead of placing
Bis jrnior Minister in an awkward predica-
ment. I know Stri C. Stbramaniam pesson-
ally for three decades. I was also in the
Congress Party. 1 have seen him as the
Pinance Minister in the State of Tamil
Nadu. He knows how to extricate himself
from this kind of serious situations.

It is known to all of us that when the
State of Gujarat is under President’s rule, it
is the responsibility of the Union Finance
Ministry to formulate and present the State
PBudget in this House. It should have be-
come clear to all the Members in this House
that the Union Finance Minister has not
cared to go through the Budget of Gujarat
which has been presented fo this House. He
does not know how the finances are being
managed in the State of Gujarat under the
President’s Rule. This is the type of intevest
which he tukes in the finances of the State
of Gujarat which is under the President’s
Rule and which has been afflicted by seri-
ous drought.

But the Unlon Finance Minister, Shri
C. Subramaniam is heenly interested in other
things. I do not want to criticise the afloca-
tion of Rs. 25 crores as Central Assistance to
the State of Gujaratfor drought relief mea-
sures. I am saying this only to show how
Shri C. Subramaniam acts and reacts to the
political needs of the ruling Congress Party.
In Gujarat he is keeping mum and he does
not say a single word about the supervision
of the accounts of Central Assistarce to
drought relief. He Lknows how to butter
his bread. If he does that in Gujarat, the
people of Gujarat will not support the ruling
Congress Party; he will not be ablc to win
over the people of Gujarat to the side of
the Congress Party. But in Tamil Nadu,
where the Opposition D.M.X, Party is in
power, he waats to kill two bitds with one
stone. He wants to discredit the ruhng
Opposition Party in the State by saying that
the Centre has the right to supervise the
accounts of the Central Assistance of Rs, 7
croces given to Tamil Nadu for drought
refief measures. Simultaneously, he wants
to create & place for the Ruling Congress
Party in the State of Tamil Nadu by
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giving an fmpression {9 them that
he is the overload of all the finances fn
the country. He is an adept in adjusting
himself to the political exigencies. All that
he wants is, he shonld fefain his power at
any cost. That is possible only when the
Congress Party comes back to power in
Tamil Nadu. Without a base in Tamit
Nadu, he is not likely to last long at the
Centre,

MR. DEPUTY-SPEAKER : You are
speaking on Shri C. Subramaniam, and not
on the Gujarat Budget.

SHRI J. MATHA GOWDER : I am try-
ing to point out that the financial interests
of the States in the coumtry are hot going
to be protected so long as Shri C. Subra-
maniam continues to be the Finance Minis-
ter at the Centre. When he is not genume-
ly interested in helping his own brethren in
Tamil Nadu, when he wants to exploit the
miseries of his own kith wnd kin in Tamil
Nadu for his political emls, you can well
imagine whether the State of Gujarat will
ever get justice in his hands. When he
wants to prove to the people of Tamil
Nadu that he is the only enardian of pub-
lic money, he is absent in this Houss when
our DMK. [leader, Shri Sezhivan hus
proved to the hilt that in the Budget of
Gujarat under the President's Rule, for
which Shri C Subtamaniam 1 responsible,
there are serious constitutional irregulari-
ties and the public money has been spent
without proper sanction of thic House This
also shows that Shri C Subramaniam will
not hesitate to stoop to any level to achieve
his political ends.

With these words, I conclude.

Wit srcfu Twe wdw () IR R
i ooff & qof wzdw o wwdw @
77 fair o wEEE Q) A 9Ed WT
faaT AT qr | I WY & AT T &
oot feafaae o faare sy wifgd
W ourdew & I fawr & da § ok
wifas for F o guly duv gor & 9w
o fararx fiear arg o gt Frdndy welf
aferre wom g T roe WY @ fofe
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AT q®r ¥ 1 V7 qE € fe abre & fag
g @ ¥ @ W A o
ik ag WA ¥ fF woaw § A
faurf & wrwend sy F ool T
g &%

f gwear g fr o o) aRe &
wir z® aw § owifas fawwer Wi wfas
yEAEET aET v dar B St oW e
wiY ¥ 9w N oww i oakd oI
¥ e $1 af gE afan & § o oow
WS M § | afer IE TN & 9T gAT
aa ¥ wgr ¥ g9 Afayt AN € q@ oo
wiT frew & mr o@t IR W owfar
waaer B feowar st iR qwae,
[T w F I 99 @ qw, TwE 9
oy farde & wwr ¥ oWl qw oamed ooy
feafa qgr 7 @, wrwt i T oA A
wfed | dg ®r oy Fewd & ooy foe
o®, I ST & w3 & aifed

X e A suw o F & fag
A o v wEgw @ 1 ww T §
&9 A W ¥ v I 7 ey @y fear
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o WY W W WY F v foee
of, af wfearf @ 1w dw ey
¥ fag agr fewrdr Y 3% wgy & A
wifgd a1 oy AT A &N W IR fag
g S wfEd |

uy gy wwet awe dw fewr § Ak

w fag & vt g 3w g alR e
aerEwEr g1 & v @ fdwa son
wwar g fe wyosy efchem dnd o s
T X FER N OWET ¥ faqe v
aifed | o @ AG farl &

SHRI H. M. PATEL (Dhandhuka) :
Mr. Deputy-Speaker, Sir, first of all, I
would refer to the points raised by Shri
Sezhiyan and say, how greatful this House
should be to him for his having drawn
our attention to the fact that a certain
amount of indiscipline— that is not what
he called—but that is what it amounts to—
has gradually crept in our admimstration
and it 13 deplorable. It becomes particu-
larly deplorable when it enters the Finance
Ministy The lump sum provision and the
use of contingency tunds in the way in
which they appear to have dope can only
be deprecated because they constitute really
bad budgetttng T would not like to say
more on this subject; it has ben discussed
enough and I have no doubt that adequate
attention will be paid.

MR. DEPUTY-SPEAKER : And the
the Government has made amends.

SHRI HH M PATEL ° What ] feel
very concerned about 1s the atutude of
the Government and other Members of
this House They look upon this as merelv
techmical errors, as if there is no substance

involved T would only sound a
note of waming that in financial
matters, the piovisions of the Con-

stitution and the powers of this House
are most important for the presenation of
our democratic system and I hope that
meticulous attention would be paid by the
Finance Ministry fo them. We have the
President’s Rule in Gujarat and the interets
that the Central Government takes in the
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these could be settled by some agreement,
why could they not proceed and settie
something in regard to the main project
of the Narmada also? Could they not
say “Let us get on with the business on
some basis” which would mean progress.
Because, when we take up this project in
hand, it is going to take not less than
ten years to implement it. Yet, how much
is Narmada's completion going to mean
to the country, not only to Gujarat but
to the country. 70 lakhs acres of land
would be provided with assurcd water
supply. A few days back the (overn-
ment stated that 117 irrigation projects
are held up because of inter-State river
disputes. ‘These 117 projects arc expect-
ed to irrigate also roughly 70 lakhs acres
of land.

PHALGUNA 130,

This one river project In Gujarat alone
would mean 70 lakhs acres. The pro-
jects in Madhya Pradesh would mean
another 30-—40 lakhs acres of land. That
shows how important this project is It
is astonishing that a project of this im.

portance should be held up for over
nearly 15 years now . . .
MR. DEPUTY-SPEAKER : What can

the Gujarat budget do ubout it?
come under Irrigation.

SHRI H. M. PATEL :
what it can do.

SHRI PILOO MODY (Godhra)
are doing the same thing today.

SHRI H. M. PATEL : I will confinc
myself only to the Budget and I will
point out how in every way it is rclevant

LEENE Y

MR. DEPUTY-SPEAKER :
factor also is relevant.

SHRI H. M. PATEL : I will not ex-
patiate more on that then, except to
point out that the Narmada has as much
water as the three rivers in the north,
viz., Sutlej, Beas and the Ravi which carry
as much water—and most of which is
fortunately used as the Narmada carries
regularly to the sea. I hope that the
comscience of somebody in authority
would prick.

1t will

I will point out

: You

The time
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I would like to refer to one other
matter . . .

MR. DEPUTY-SPEAKER : And that
should be the last.
SHRI H. M. PATEL : All right. I

would now refer to the question of edu-
cation.

SHRI PILOO MODY : Kindly, sit
back and enjoy yourself,
MR. DEPUTY-SPEAKER : I wish I

had the avoirdupois that you have.

SHRI H. M. PATEL : Sometime back
there was a question in this House and
in reply to that question, the Education
Minister had said that the Government
of Gujarat had received the John Com-
mittee report. The John Committee re-
port was in regard to certain University
problems. When he was asked how long
it will take to give effect or take deci-
sions on the recommendations of that Com-
mittee, he said, ‘I shall ascertain. but it
will be done as speedily as possible.” We
still do not know what has happened.
And it is well over a year that the Go:-
ernment has received this report and no
action is taken on it. I do not know
why they should not take a decision
when they are taking decisions on matters
like the mew scheme of higher secomdary
education viz. 10+2+3. In regard to
that teo, the State is going ahead. But,
here, I think the absence of the Legislative
Assembly is most feltt The people are
definitely very much concerned about the
implementation of this new pattern. The
Government has taken a decision that it
is to be implemented as from 1976. But
the concern of the people arises from
the fact that all the steps necessary to be
taken before it is implemented have not
yet been taken nor have they clearly in-
dicated what they intend to do and bow
much money they propose te provide for
it. 1 see nothing of that in this Budget
which would give one some assurance
that there will be adequate funds. I see
nothing in this Budget which would show
that the vocational institutes in the re-
quired number will be provided. All
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affairs of Gujarat is adequately shown by
the virtual non-attendance on the ‘Trea-
sury Benches. No one seemis to be particu-
larly interested in the affairs of Gujarat.
Two hours have been given for this debate
and each one of us hax to finish within
a few minites. It is not very easy to do
justice to the problems that need to be
raised; we can barcly mention a few tacts.

I would like to refer to this report,
for instance. In this report of the Presi-
dent’s Rule during 12 months, it is pointed
out that they have raised the resources
of the State to the extent of 34 crores.
This is an important matter. Resources to
the extent of Rs. 34 crores have been raised
by methods which are barely correct. The
people have no voice in this matter. It may
be, to give an illustration, by increasing
the electricity tariff. But where do the
people have the chance of protesting against
it ? Within these two hours ? Where el«
can they protest ?

15 hours.

It is said in this 1cport that the Gover-
nor, in his wisdom, called two meetings
of the Members of Parliament of Gujaat
When were they called ? In March 1974
and May 1974. Thereafter, he has been too
busy to meet the Members of Parliament
His predecessor, Mr. Shriman Narayan,
held a number of such meetings But the
important point to note in regard to these
two meetings is this. The Governor never
indicated what hc thought of the various
problems; whatever points were made what-
ever grievances were put forward by the
Members of Parliament, were merely listen-
ed to: that was all; he never indicated
what be had in mind, what he would do in
regard to the various problems which faced
the State. In other words, this was an
odd way of keeping demoratic contact
which, even during President’s rule, it is
important that the Governor should do

It is true that there is a Consultative
Committee of Parfiament. But how often
has it met? You will find that it has not
met often. Certainly, in that, 2 mass of
information is furnished to us in reply
to points raised by Members of Parliament.
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But the number of such meetings that
have been held is very limited. Today
we have a meeting in the evening at 6.15.
To consider what? Two pieces of legis-
lation: one, to amend the Panmchayat Act
and the other, about ground-watei. 1 do
not know what is the urgency. But about
the Panchayat Act, there s an urgency
because they want to give to themselves
a torther period of time. They themsesves
say that it would mean seven months or
more in order to prepare for the elec-
tions for the panchayat. Now, 1 ask you
this. Panchayats have been superseded.
There are no district panchayats or taluha
panchayats for the last one year, What
was the administration doing during this
period? Could it not have applied 1ts
mind to the preparations necessary to
hold the elections earlier? Must they all
be postponed along with the General
Elections? I feel that this 15 a matter
for great dissatisfaction.

I would then suy that this report makes
no mention of the progress ot two of
the most 1mportant rrigation projects in
hand—the Kadana Project and the Dharoi
Project. The Kadana Project is being de-
layed, but there is no mention of that
1t 1s supposed to be completed by a cer-
tain date, but it 1s not going to be com
pleted by that dute; it is possible that
another 12 months or even two years
might be taken. Yet, there 18 no men-
tion of that, there is no mention as to
what sort of difficulties have arisen.

About the Dharoj Pioject, we know
nothing except that they have come to
some settlement about land But is that
a proper indication of whether the pro-
gress is according to schedule? is that
taking the House into their confidence as
to what exact work has been done during
this period on these vital projects ?

1 am not referring to Narmada because
that is something which is held up and
there is no way of pushing It forward.
It is true that recently a curious decsion
was taken. Four small projecis on the
Narmada have been sanctioned lor Ma-
dhya Pradesh and four for Guarat. I
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these matters, I think, call for a great
deal of preliminary action which the
Government of Gujarat has not yet taken.
Certainly they have got the programmes,
schemes, etc., but, until they are esta-
blished on the ground, the implementa-
tion or starting of this new scheme wosld
be a great mistake. It would mean that
we are introducing something to which
rightly great importance is being attach-
ed as a measure of educational rcfoim
in a way in which it camiot succeed.
If you do not implement it in the right
way, the people will lose fmth in its
soundness and yet it is a very worth-
while educational reform. Tt would be a
great pity if the two streams that begin
after the 10th standard are not adequately
arranged. for the vocational institutes must
be established on the ground. It is not
enough to say that they will be established
in the urban areas. 1t has to be remem-
bered that more than 50 per cent of the
high schools exist in the villages and in
every village it will not be easy to provide
a vocational institute. ‘Therefore, a great
deal of thought has to be given to this
matter.

1 do not have enough time to sav
anything more but I would finally urge
that the Gujarat Government shoujd take
the people more into its confidence as to
what steps it has taken, what has actually
been done, in fact on the ground, and
what funds are going to be made avail-
able in order to see that it is capable of
being properly implemented from 1976.

SHRI D. P. JADEJA (Jamnagar)
Because of limited time at my disposal T
will restrict myself only to the most seri-
ous problem that the State of Gujarat is
facing. 'The nation is aware that Guja-
rat today is facing a very scrious drought
situation—something that the people of
Gujarat have never heard of or could
have never dreamt of and it is in this
respect that I would like to compliment
the State Government for doing an appre-
ciable job based on limited available re-
sources. T mention this more  because
the Government is making a  serious
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effort. But this serious effort Is not en-
ough and it will not be able to help the
State and through the State Government
the people of Gujarat, to evercome this
drought situation which in some parls of
the State is so ‘serious that y may
soon have to not only ask for migration
of cattle but even of men.

The figures giver mow about the num-
ber of villages that are affected or the
number of workers that are coming on
scarcity work will not give the true picture
of drought that Gujarat is facing. If you
go into a greater detail to know how muny
villages have been facing this sort of situa-
tion for one year, two years, thrce years,
it is only then you will know what paris
of Gujarat are facing the situation more
seriously. 1 mention this specially now
because T have been askmg the State
Government for the last two years that
what Gujarat requires todayis the Drought
Prone Area Development Board. Only it
they have something of this «oit or the
Scarcitly Commissioner’s post is comerted
into this Board's Secretary’s  post. the
State will be able to know which are the
areas requiring mote assistance and which
are the areas requiring a  programme
whereby the drought situation could be
brought under control in that region

[ would also like to mention about the
financial assistance that the Government
of Tndia arc giving to Gujarat to fight the
drought situation. It is said thut this is
being debited to the Plan projects that we
are going to have in futwe. 1 would not
like to be a party which is going today to
make use of the finances of future pro-
jects in that State and later on the people
of Gujarat made to suffer whereby those
plans will not be implemented because to-
day we are spending the finances which
are supposed to be spent for those plan
projects only. I would like to know how
many plan projects do we have which are
Iabour-oriented? Most of our plan projects
are not Iabour-oriented. And even the
works which we are carrying on in the
scarcity area mday are not such as were
going to come-up in fhose plan projects.
And it is in this respect that T would like
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to draw the attention of the Central
Government to this point. Unless they
giwve a gencrous kid, as they gave some
two years ago, something like about Rs.
80 crores, this State of Gujarat will not be
able to survive this serious drought
situation | say this because 1n those plans
there are medism and mnor irtigation
projects and these medwum and mnor
uTigation projects offer the only solution
to save the country or that State or thai
region from serious drought situation But
in none of these areas do we find minor
or medmum irrigation project comung up
today Of course we are doing well
Government is making a serious attempt
to give employ ment to as many as posstble
but they have not been able to implement
these projects which are going to save
this drought area for the future 1 would
ke to give an  instance of my area
Jamnagar is facing a very serious sitivation
This city, with a population of three lakhs,
15 finding much difficulty in having drink-
ing water today The summer has just
set in We have another five months to
go, before the monsoon ramms can be
avatlable to us, This city may have (o be
evacuated. I know Government is thinhing
that something should be done But that
something which they are thinking 1s onlv
for this year Why cannot they think of
something whereby this solution can be
made permanently for the city” There 15
an 1rrigation project only thirty miles awav

called the Und proiect T request the
Minister to take down that name That
project is costing Rs 120 crores But

this project is going to be a saviour not
only for the city but for the entire drought-
prone areas of that district T am nat
ashing for major projects. But what T am
asking is that the Government should nive
some reconsideration because I know this
project 15 not even included in the next
five year plan T would like the Minister
to give serious thought to this Und pro-
ject and include it in current budget.

The State Government will have to cive
an accomnt of how many water tankers
are available In the State. I know in mv
arer the figure of the number of water
tankers is quite big But when you go to
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the area you will find that half of them
are not working. 1 don’t know why they
cannot be repaired. Instead of giving
this or that figure, let us now pay our
attention to satisfy the people who are
today suffering from want of water.

Next to Jamnagar city a serious situation
has come about in a small town Bedi port
which 1s having a population of 15,000.
This city depends upon the mumcipality for
water  Bul not a drop of waler comes fo
this township from the mumcipality What
15 the reason? The reason is, theie 15 no
pressure m the pipeline to bnng water to
the wvillage Sometimes what we find 1,
at 12 O’clock in mudmght they o to dig
up a pipeline which 1s bninging water.
1 don't blame them for domng this The
SRP has been brought in there to prevent
the people from taking water from thys
pipehine  How do you expect people 1o
remain calm when not a drop of water is
available anywhere 1n the viciuty?

It 1s these types of places I would like
the State Government to be more cautious
about when they are thinking of giving
scarcitv relief.

One more point which I would like t%0
add here 18 this The Government are giv-
ing implements to the scarcity works for
the labourers Bnt, today, the State is fac-
ing a shortage of implements 1 do not
know why The workers are asked to bnng
their own implements with them if they
want to go for the scarcity work. What
iy the result of this? It is only the up-
per class workers who can go to the work.
I find that genuine workers who really need
the help, the wages etc, are not able to get
that for going to these works. Implement
is the first thing that Government will have
to provide to these workers in that area.

In the end, I would request the State
Government to formulate a scheme where-
by they can give subsidised food and sub-
sidised grass to the scarcity-hit areas It is
this class of people who really need food
in the State. So , we have to do some-
thing doring this period J am sure that
Government has seriously taken note of thy
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entire situation and they will try to see
that this poor class of society is helped.

SHR1 X. S. CHAVDA (Patan): Mr.
Deputy-Speaker, Sir, there is unprecedent-
ed drought this year in the State of Guja-
rat. Out of a total number of 18,604 vil-
lages, the Government have so far declar-
ed scarcity and famine hit areas in 11,694
villages. Government has opened more
than 4,130 relief woiks as on lst March,
1975. That means only about 5,000 wil-
lages will get relief work. What about the
remaining vitlages? Government, on the
one hand says that no relief work will
suffer for want of funds ancu, on the other
hand, it does not open relief works in these
7,000 willages. During 1972-73, drought,
Government of Gujarat spent Rs. 94 crores
on relief works out of which Rs. 82 crores
were given by the Government of India
as central assistance Government say that
drought in Gujarat is worse this year than
in 1972-73,

SHRI P1LOO MODY : Worst ever.

SHRIK. 8. CHAVDA : Therefore, Govern-
ment should give more central assistance
for relief works. When I rased this question
while speaking on the General Budget
debate, the hon. Minster, Shi Subramaniam
said that only Rs. 4.5 crores as Central as-
sistance is given and the rest will be given
as plan advances.

Sir, there is no representative Government
in the State of Gujarat and voice of Shn
Sarin or Shm Sataravala is not heard.
After all, thcy are government servants,
That is the reason why the Opposition
Members here just now are also saying that
the people of Gujarat demand early elec-
tions of Legislative Assembly in the Gujarat
State.

So far as water scarcity is concerned,
there are several villages and several towns
in the State of Gujarat which are suffering
8 great ceal of hardship or suffering in
getting water. So, Government should pay
special attention, to solve this problem on
a war footing and on a priority basis. Thers
is another problem also regarding fodder
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for cattle. Several catife are dying every
day in the State of Gujarat, The cattle
owners say that if the fodder is not made
available to their cattle, then they will all
hand over the cattle to the State of Gujarat,

So far as foodgrains demands of Gujarat
are concerned, only about 30 to 40 per
cent is met by the Central Government.
In a nutshell, the Government, under
President’s Rule has miserably failed to meet
this situation. The drought situation can
better be fought by the representative
Government. 1 gave o call attentiorn notice
on the 10th regarding the silent and peacetul
procession on 6th March led by the veteran
leader, Shin Muiaipuohai Desai 0 Raj
Bhavan 1n Ahmedabad to present a citizens’
mandate to the Governor of Gujarat de-
manding early elections 1o the State Assem-
bly, civic body anc panchayats in Gujarat,

If elections are held in Gujarat then
there will be 182 MLAs including the Mini-
sters headed by the Chief Minister, 19
District Panchayat Presidents and 119
Taluk Panchayat Presidents to fight the
drought situation there. Therefore, the de-
mand of the people of Gujarat is that the
Government should tell the Election Com-
mission to announce the time-schecule of
election of the Legislative Assembly within
two to three days. If it is not done then,
1 think, the people of Gujarat will teach
a lesson to Government of India and the
ruling party.

So far as the problems of Scheduled
Castes and Scheduled Tribes are concerned
the Minister said in his speech that Govern-
ment has undertalen special programmes
and the rate of scholasships for the Sch-
eduled Castes and Scheduled Tribes students
has been increased. In thiy, connection 1
would like to say that in the scheme of post-
matric scholarships it is now mentioned that
students who are in full employment will
not be eligible to receive anmy scholarship.
Up till now they were entitled to scholar-
ships but now it is being stoppped. Secondly,
the Scheduled Castes and Scheduled Tribes
students ace not awarded scholarships for
training courses like Air Craft Maintenance
Engmeer’s Course, courses at Training
Ship Dufferin courses of training at the
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Military College, Dehra Dun, courses
at Pre-exapunation trammng centres of
all-lndia and State levels and trade
courses at the Industnal Traning In-
stitutes. Further, now only two children of
the same parents/guardian will be entitled
to receive scholarships Over and above
that the means test which was not apph-
cable to scheduled tribe students earlier 18
gomg to be applied now

According to the budget speech of the
Mimster of State Government  has also
taken vanous steps for removal of un-
touchability In this connection I may say
that only a State level Committee has been
appomted and only one meeting of that
Committee has so far been held In the
same way there 18 State level Adwisory
Board regarding welfare of scheduled castes
and scheduled tribes but no recommenda-
tion of tlus Board has so far been mm-
plemented by the Government I am happy
to know that the Government s gomng to
set-up a Hanjan Development Corporation
for the socio-economuc uphft of the sche-
duled castes May I know how much
amount 18 provided for this Hanjan Deve-
lopment Corporation during 1975-76 ?

SHRI P G MAVALANKAR (Ahme-
dabad) Mr Deputy Speaker, Sir, the
Presidents Rule i Gujarat has been now
gommg on for more than one year 1t 1s
very sad that such a State as Gujarat
which has lot of potential for industrial
development, a flar for democratic pro-
cesses and 1s also taking strides towards
economic expansion and educational oppor-
tamties should be demed the basic nght
of popular Government and an clected As-
sembly The Adviser to Governor, Shn
Sarm, earlier this month in a speech at
Baroda said that the President’s Rule is
not undemocratic. He also sad that Pre-
sident’s Rule is not a care-taker Govern-
ment Of course, it 1s not a care-taker Gov-
ernment Constitution has provided that
whenever the constitutional machinery 1 a
particular State breaks dewn there shall be
President’'s rule But may I ask whether
Constitution provides for President’s rule for
a continous period even when there 15 no
emergency ana no law-and-order abnor
malcy ?
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Sir, the whole pomnt 1s that if Presidents
Rule s continued beyond the necessary
mmmum-~-and, I submit, the Consti-
tution provides only for the necessary
mmmum penod, not a day longer, not a
munute longer— then 1t 13 absolutely clear
that there 15 the danger that the continui-
tion of President's Rule leads to the
growth of officialdom, 1t leads to all kinds
of bureaucratic practices taking decper roots
in the soil and this 15 agamst the spirt
and teriets of democratic functiomng In
this country Therefore Sir, it 1s 10 use
saying thit 1ts not a care-taker
Government, that 1t 1s not an undemoratic
Government, that it 18 being contmued as
per the wishes of Paihament and there s
a Consultative Commuttee and so0 on S,
the Consultative Commuttee has met only
four times in the past year, and met for
two or thrce hours each time and not
many points were discussed If this 18
the hind of Parhiamentary consultation
which he (Mr Sarm) thought of, 1 do not
koow what kind of Government under
Presidents Rule he 1s thmking of The
basic pomnt 1s that Presidents Rule should
not be continued for more than what 18
absolutely essenthal Sir, CGujarat 15 al
ready suftering because of inadequate and
poor Paillumentary representation  Not
only that we are few mn numbers, but, the
people from Gujarat who have been m
Parliament are not able to focus the
attention of the Centre on vital problems
and projects of Gujarat for many years
The further poimnt 18 that nobody from
Gugarat 1s in the Cabmet Nobody from
Guyrat 18 a full fledged Member of the
Umon Cabmet ‘Therefore, Sir, uaircady
we are suffermg m terms of inadequate
Parhamentary representation, inadequate re
presentation 1n the Cabinet and added to
that, comes this addwonal injury and tp-
sult Sir, for more than one year, my
people and my State have been dened the
legitimate right of a demociatic Govern
ment and a popularly elected Legislative
Assembly 1n therr State  Therefore, I sav
that we must ask for elections to be held
urgently 1t 15 a crucial issue

Sir the Congress (O) 18 perhaps gomng
ahead with its plan for a popular movement
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in Gujarat for early elections I do not know
how far it will succeed, after all, the pont
1, and let us be frank about that aspect
atso, that people are by and large apathetic
when it comes to resisting authority. It
needs an extraordinary situation or it re-
yuires an extraordinary pull to bring out
the entire mass of people from their apathy,
trom their sieep, and mobilise them and
make them work and fight for certain basic
and fundamental rights. All the same
di1, I wish that the Congress(Q)’s move-
ment will turn out to be a more genuinc
and a popular and a wide spread move-
ment. But, the point is, apart from the
elections to the Gujarat assembly, why is
the by-election in Broach, in South Gujarat,
not taking place? Sir, it is unfortunate that
one of our colleagues died last year, the
late Shri M. B. Rana. It is nearly one
veur. But, there is no by-election. When
the President became President, 1 am re-
ferring to Shri Fakhruddin Ali Ahmed only
by way of illustration and I am not gong
into the details, a vacancy arose in Barpeta
and the by-election was held there. But.
in regard to an event which had happened
before that, there is no by-election. Cer-
tainly, South Gujarat is not faced with
drought. Most of the areus which  ae
faced with drought are areas in Saurash-
tra, in Kutch and in North Gujarat. But,
South Gujarat is absolutcly free, happily
and fortunately, from scarcity and drought.
But, there is no by-election in Broach.

Sir, another important point is about the
question of scarcity expenditure. If you
take this scarcity expenditure, you will find
that in 1974-75, the amounts provided for
scarcity relief were as follows. Rs. 37.70
crores were provided for, were budgeted for
expenditure on scarcity. If you add to that,
Rs. 10 crores which we got for seeds and
fertiliser, as short term inputs. from Gov-
ernment of India, that comes to Rs. 47.70
crores. If you add to that the amount of
Rs. 4.25 crores as DPAP (Drought Prone
Assistance Programme) assistance—I am
glad that the DPAP assistance has come
without the conditions of a matching grant
from the State—plus Rs. 9.89 crores as
advance plan ssistance, the total comes to
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Rs. 61.84 crores. Out of it, you will have
to substract Rs, 4.58 crores on account of
the provision as per the Sixth Finance Com-
mission’s recommendation. Now the point
is that scarcity operations began from ist
September, 1974 and already Rs. 56 crores
have been spent. Out of this Rs, 56 crores.
Central assistance is roughly about Rs. 24
vrotes. So, the rest has had to be gpent
by the Guiarat Administration. Now, if
you take 1975-76, in this year's Budget
alonc. Rs. 11.60 ciores have been provided
under non-plan and Rs. 15 crores under
scarcuy plan. This makes up a total of
Rs. 26.60 crores. Add to this, Rs. 6 crores
for DPAP assistance. This makes up a
total of Rs. 32.60 crores. Is that an ade-
quate amount? That is my point. I would
like the Mimster to 1eply to these specific
questions. Js that an adequate amount in
your opinion? Is that adequate for meeting
the challenge of drought and scarcity which
you yoursclf say is so grave that you can-
not have elections and that you must go
to the people and relieve their misery first?
But reliveing misery how? With what?
With merc words or with solemn assu-
rances in Parliament or with active and
concrete financial assistance  which will
come fiom here to the people in Gujarat?
It should not be forgotten that this parti-
cular scarcity situation 1s going to last till
at lcast the end of the monsoon this year.
Therefore the amount will have to be much
larger than what was uvailable last time.

Next, 1 want to invite the attention of
tl?c Houyse 19 a report published in the In-
dian Express on 15 February 1975. 1t is
by Suman Dubey. The heading of the
report reads: Centre to underwrite deficit
in UP Budget. You Mr. Deputy Speaker,
weie telling up yesterday about the impor-
tance of this Parliament acsing as # kind of
guard and watch on the executive irregu-
laritics. This particular repoit says:

“The Central Government is to under-
write the entire current year budgetary
deficits of Uttar Pradesh and Bihar. . .
The Government’s partiality to UP and
Bihar, both of which are politically vital,
has come in two stages. The first was
quietly to allow them overdrafis con-



Si mentar, PHALGUNA 30,
0 e or”
trary to its earlier instructions to the
Reserve Bank of India and contrary to
the advice of the Finance Ministry......
the added burden on the Ceatre’s own
budget from these two States will be of
the order of Rs. 150 crores. The Gov-
ernment has already sanctioned Rs. S0 to
Rs. 60 crores of drought relief to affect
ed States contrary to the recommenda-
tions of the Finance Commission™.

My only point is that if the Centre can
underwrite the deficits of UP and Bihar, }
do not know why the Centre cannot do
either of these two things for GGujarat: write
off the advance plan assistance amounts
provided in the budget: or, if you cannot
do that, at least shift it to 1976-77 and
onwurds. Next, { want to druw the atten-
tion lo taxation by notification. 1 do not
know what is your ruling, Mr. Deputy-
Speaker, My friend Mr. Chavda raised that
point. Even if it is constitutional, is it
proper? It is a question of propriety. They
get as much as Rs. 34 crores in a full
year. The Gujarat Government is in need
of more money and because various laws
provide in their schedules that certain
things can be raised upto a ceiling approv-
ed by the legislature, they have done it:
Is it proper? 1 hope you will give some
guidance later on, if need be.

Now, Sir, the Explanatory memorandm of
the Gujarat Budget for 1975-76, on page
4, under revenue expenditure in 1974-75,
says that there is a decrease of Rs. 105.3R
lakhs which is due to a ban on taking up
new works on roads and bridges as an
economy measure. On the other hand, in
another place, it is said that this is the year
in which drough has been severe in 12,000
villages out of 18,000 villages in Gujarat.
The vote on account for expenditure of the
Government of Gujarat for 1975-76 says,
(Demands No. 66, page 8) that an addition-
al provision of Rs. 210 lakhs under re-
venue section and Rs. 160 lakhs under capi-
tal section will be required for scarcity
works. In 1974.75 when there was serve
drought in Gujarat there was a baa on
new works on roads and bridges and a
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sum of Rs. 10538 lakhs was surrendcred
In the same breath in 1975-76 the Gujarat
Administration has provided for the same
kind of thing Rs. 370 lakhs. I want to
know whether that ban had been lified.
During the President's rule for the whole
year 1974-75 there was a fall in revenue lo
the tune of several lukh : there was also
a fall in expenditure. From all this you
will see that the Gujarat administration re-
quires to be given more fisancial assistance.
I hope the Sixth Finance Commission’s re-
commendations would be put aside. This
is what the Former Chief Minister Shri
Ghanshyam Bhai Oza aad your own party
President Mr. Madhavsinh  Solanki have
also publicly stated and demanded.

The Second Pay Commission, the Desai
Commission, have recommended some
diffesent grades for employecs of the State
Government. The 1eport was presented on
13-2-1975. This budge! makes a provision
for it of only Rs 10 crores; but it is going
to be nearly Rs. 25-30 crores. Where is the
money going to come? 1 will not mention
Narmada project because Mr. H. M. Patel
has already mentioned it The height of
530 feet for the dam at Nawagam must be
looked into carefully by the tribunal. The
V. V. John Committee report must be given
out soon, whether the Government accepts
it or not. [ mow come to zila and taluka

paochayats. There is talk of nomina-
tiony.

That 1s a dangerous practice. Dont let
the nominations come in the place of elec-

tions for Panchayats of talubas and zila
levels.

The teatile labourers in Ahmedabad are
in difficulties and the textile industry is
also facing a lot of crisis. 1 hope, there-
fore, these matters will also be looked into.

We want central assistance in more ways
for the Ahmedabad Municipal Transport
Service. but that also is not being given.

Then. about the Panch Mahals. I am
sorry, my friend Mr. Piloo Mody is not
here. This is a very alarming point. Jn
Panch Mahals, there was a clash between
Adivasis and the Police because of a
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minor incident of a theft of one buffalo
and the Police could not find the buffalo
alive; they found the bones and the re-
port says that because of the dire condi-
tions of scarcity, the Adivasis, perhaps, are
the buffalo flesh ! These are the difficulties
and these are the lessons of Panch Mahals
in the midst of acute scarcity in Gujarat.
Therefore, T hope the Budget provisions
will be augmented ~nd the people of Guja-
rat will be up litted from their miseries.
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MR DEPUTY-SPEAKER We have
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o ¥ W A § wfiw wET TEa g o

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUAMHERJEF) Mr
Deputy Speaker, Sir, 1 am grateful to the
hon Members who have taken part m the
discussion on Gujarat Budget Sir, 1 agree
with the hon Members that 1t will be
more appropnate if the Budget and other
financial legislation should have been taken
on the floor of the House of the Gujarat
Asembly instead of having a discussion
hire By and large, we have not got the
opportunmity to give that much of time and
attention which 1t deserves ln this connec-
tion, I would like to spell out one or two
ponts which have  been mentioned by
many hon Members particularly regard
mg the election A resolution for extend-
ing the President’s Rule was brought be-
fore the House Hon Members had the
opportunity of discussing that issue too
The Home Mmster also explained the
position which I would lLike to reiterate
It 13 like this “In view of the extreme
situation which 1s prevathing there regard-
mg scarcity and drought, practically the
entire State admunistration 18 to be en-
gaged in the rehef works and other mea-
sures As a result of which it may be
sad perhaps this present time 1s not con-
genial® 1 would like to reiterate the as-
surance which has been given by the hon
Homec Mmuister that he would take the
earhicst opportunity to hold the election 1n
the State and to see that people's repre-
sentatnes get the opportumity of runmng
the State admimstration in the State 1t~
self In this connection, 1 would hke to
point out one more aspect which has also
been highlighted by some of the hon Mem-
bers about the assistance recommended by
the Sixth Finance Commusion for the na-
tural calamties When they went mto this
aspect of this question, they had ascertamed
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the view points from the varieus States.
Not only the memorands, other things
were also presented before them. In their
wisdom, after reviewing the entire pesition
in its perspective, they arrived at this deci-
sion. In the report itself, they had spelt
out so many reasons why they have arrived
at this type of decision. Our experience
has been, almost without exception in every
State that the assistance given in the form
of drought relief, flood relief etc. has been
spent on ad hoc purpose and no substan-
tial developmental work has taken place
by investing that money. ' The result is,
money has been spent without correspond-
ing results having been yielded. Perhaps
because of that and other reasons, the
sixth Finance Commission has decided that
this should be trented as part of the nor-
mal plan development. This point has
been discussed many times on the floor of
the House and during the general discus-
sion on the budget, the Fiance Minister
also expressed his viewpoint on this

SHRI H. M. PATEL : He says, the
Finance Commission went mto this and
has said that the moncy previously spent
on famine relief was not resulting in deve-
lopment Is that any reason for not pro-
viding enough money for relieving the
distress of the famine-stricken people ? If
you require Rs 50 croies and only Rs. 4-
1/2 crores are provided where 1 the 1est of
the money to come from ?

SHRI PRANAB KUMAR MUKHER-
JEE : I did not dwell on the aspect whe-
there the quantum is adequate or not. I
only referred to the point as to how far
it has becn linhed up with developmental
programmes So far as Gujarat is con-
cerned, as per the recommendation of the
Finance Commission, Rs 4 crores was due
to the State But because of the dimen-
sions of the problem, it was thought that
this sum was not enough to cover the
entire area and Rs. 6 crores were given in
addition to the drought prone area pro-
gramme. Rs. 15 crores have been given
as plan outly. Rs. 116 crores have been
earmarked for the 1975-76 budget. It i3
not that adequate money will not be given
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for famine reliéf or for other types of
natural calamities. The question is how
that is to be spent and whether it is to be link-
ed with the developmental aspect. Even there
the question may arise whether this much
ot money is adequate. Perhaps it is not
enough, but the guestion is whether we are
in a position to spend more. My contep-
tion is, whatever has been possible for the
Government of India to spend on this, they
have taken care to spend it. During the
general discussion, it was said that a cons-
tant review is being made of issues like
this.

The question was asked as to what 18
the actual programme of drought relief
1 will give some figures Here too periodi-
cally a review is made, sometimes even
from week to week. For instance, the
number of villages declared as scarcity-
affected was 11,988 on 8-3-1975. The
figure was 12,140 for the week ended
15-3-1975. 152 villages had been brought
within that scheme For the week ending
8-3-1975, the number of productive works
was 3516; and the number of other pro-
ductive works was 1058 for the week end-
ing 8-3-1975 and 1057 for the week end-
ing 15-3-1975. For the attendance on pro-
ductive works, the figures are 4,93,904 and
5,10 179 and attendance on other reliet
worhs—total taken together—would come
to 7,08,537 and 7.26,798 for the respective
periods The number of persons on cash
doles was 45316 and the number of
villages being supplied water by tankere
was 245 and by bullock-carts it was Rs. 28§.
The number of old wells deepend during
the current scarcity was 572 and the num-
ber of wells dug during the current scarcity
was 80

16 hrs.

SHRI H. M PATEL :
villages. . .

SHRI PRANAB KUMAR MUKHER-
JEE : I do mot claim that all these can
take care of the entire scarcity atea. There
are limitations and with the limited re-
sources, with the constraints, we have to
work and within the limited sitoation it

In these 24>
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1s being attempted to give relief as much
as possible

Regarding the financial allocations, Mr
Mavalankar has pleaded that Government
of India should spend more money on it
So far as the rehief part 14 concerned I
have already tried to explain the position
So far as the Central assistance to the an-
nval plan allocation 1s concerned, he
aware of the fact that this year Government
of India has decided to limit the plan assis
tance to the annual plan in the order
which 1t was m the last year Therefore,
in that category, Gujarat State has also
been provided with assistance to the extent
of a little over Rs 32 0 crores from the
Central Government It 1s in the order of
the assistance a5 it was given in the last
year But 1n spite of that it has been pos
sible for the State Government to augment
s resources and as a result of that, some
shightly better allocation will be made in
the annual plan of the Guarat State for
the current year

SHRI P G MAVAILANKAR Are the
Government ready to write off the advance
loan given or at least postpone the repay
ment til 1976 77 ?

SHRI PRANAB KUMAR MUKHER
JEE This question requires a good deal of
consideration It 1s not possible for me to give
offihind on the floor of the House whe
ther the amount will be wnitten off or whe
ther the Govurnment will take  decision
It depends on the situation which will pre-
vail then Tt will require 1 good deal of
exercise also

SHRI P G MAVAIANARAR There
were certain deficits 1 Bihar and Ulttar
Pradesh where thiy was allowed Indeed,
the Centiv » underwniting these  state
deficits

SHRI PRANAB KUMAR MUKHER
JEE You have quoted something from
the newspaper 1 do not know whether
it 13 correct or not This 18 the first time
you are bunging this my notice It wiil
not be fair on my part to make any com
ment on this
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MR DEPUTY-SPEAKER It will not
be possible for him to give it now Na-
turally when you have brought it to Ins
notice, he must look into st

KUMAR MUKHFR-
JEE  Mr Dinen Bhattacharyya, while
makmg observation suggested one big
thng 1 do not know whether there s
any precedent that the budget 1s placed
before the Consultative Commuttee The
whole object of the Consultative Commut-
tee attached to the Home Mimistry, parti-
cularly when the State 1s under President’s
rule, 15 to help the Parhament and the
Central Admumstration for the Iegislation
and to keep in eye an the affairs of the
Stite concerned But 1T do not know whe-
ther 1n any other Commitiee the budget
1s bemng placed before 1t 1s being placed on
the Table of the House FEven when the
budget wis placed on the Table of the other
House I had to tender an apologv for
hwing placed 1t first on the Table of the
Rajya Sibha 1 do not know what would
have been my fate if I had placed the
budget bcfore the members of the Con-
sultitive Commattee

SHRI PRANAB

Regarding the two or three projects
whith have been mentioned by Shri Patel
and certun other hon Members 1 would
like to emphasize that it 15 not the deswe
of the Government to ignore or neglect
the intcrests of Gujarat State by enterng
mto limited agreements on the Narmada
w ters  In order to expcdite the projects
whith uv on hind a limited agreement
was arnved at by the concerned State
Govarnments and 1t 1s without prejudice to
the award to be given by the 7Tiibunal
whith T am sure, will be to the full satis-
faction of the Government of Gujarat
Perhaps 1t would not be wise to take the
stind that » there 15 no popular govern
ment there 50 even developmental projects,
hke major and munor irngation projects,
will have to wait till responsible povern-
mont assumes power and clears them The
speedy development of the Stite could ot
have been helped by such an attitude

Coming to industiial development while
presenting the budget I have tned to
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highlight certain areas where there has
been improvement, so far as industrial
climate of the State is concerned. 1t has
been possible to generate more power with
the commissioning of the two new units,
one in the middle and the other at the
end of last year. Therefore the industrial
position has been improved. Undoubtedly,
there are some difficulties. Even within
the State there is some sort of regional
imbalance and ill-balanced development, as
mentioned by the hon. Member represest.
ing Kutch. He has highlighted the mise-
ries and sufferings of the people of Kutch.
Similarly, the difficulties in Saurashtra area
have been highlighted by another member.
It would be the endeavour of Government
to see that balanced development takes
place not only between States but also
within the States. If there are any back-
ward areas in a particular State, it would
be our endeavour and serious effort to see
that balanced development takes place in
those areas.

SHRT PILOO MODY : It has bcen
your serfous effort for the last 27 years.

SHRI PRANAB KUMAR MUKHER
JEE : We bave done something for the
last 27 years and we hope to do some-
thing more in the next 27 years.

SHRI P. G. MAVALANKAR : All hy
you alone ?

SHRI PRANAB KUMAR MUKHER-
JEE : We hope to.

SHRI PILOO MODY : Every man has
a right to hope. Go on hoping.

SHRI PRANAB KUMAR MUKHER-
JEE : Every man has a right to frustrate
other’s hopes also.

I hope the State administration will also
look into those points and the require-
ments of those areas; particularly, the re-
quirements of Saurashtra and Kutch will
be taken care of. I think I have covered
most of the points.

SHRI NATWARLAL PATEL: I have
made an important point, which has not
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been touched by the Minlster. 30 'far as
the labourers engaged in famine refief work
are concerned, they are not getting even
Rs. 3.80 per cent of them are getting
only Rs. 2 after doing work for eight
hours. Have you made any arrangements
for them ?

SHRI K. S. CHAVDA: It is said that
the Government s going to set up a Hari-
jan Development Corporation. 1 want to
Anow how much money has been provided
1 the budget, because I am unable to find
anything,

SHRI H. M. PATEL : The Minister has
disposed of all our problems in 16 minu-
tes. 1 referred to education in my speech.
He has not considered that at all. The
Government of Gujarat should not wait un-
til the elected Government comes  into
power in order to proceed with many sche-
mes relating to education.

1 referred to the V V. John Committee’s
report which has been with the Govern-
ment for nearly 12 months now. They have
not published it. They have not taken any
decision on it on the ground that this s
a matter for the elected Government. Just
as, he said just now about the Narmada
project, that we need not hold up all deve-
lopment, I would urge very strongly that
the Government now functioning should not
hold up any matters relating to education.

SHRI D. P. JADEJA : I had mentioned
about Drought-prone Area Development
Board. Nothing has been said about that.
1 also mentioned about supplying subsidised
foodgrains and fodder to the labouters
working in the scarcity areas.

SHRI P. G. MAVALANKAR: 1 men-
tioned specifically the problem of the
AM.T.S. The Government of India had put
a special levy on petrol and had promised
that the public transport system in four
important metropolitan cities of the country
will be given assistance. Calcutta, Bombay,
Delhi and Madras have accordingly been
given such assistance. Why is it that
Ahmedabad which is the fifth or the sixth
largest city in the whole of the country is
Aenied this right of getting assistance for
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augmenting its fleet and depots ? In 1975-
76 the amount required 18 Rs 2§ crores
Will he hindly reply to this pomt also?

SHRI PRANAB KUMAR MUKHER
JEE So far as the point mentioned by the
hon Member, M1 Mavalankar, 15 concei-
ned, he himself has answered it It 13 the
decision of the Government to give assis
tance only to four cities Ahemed 1bd does
not come in Until the Governmbent changes
that decision and extends 1t to further areas
how could Ahmedabad be brought within
the purview of that ? Therefore, 1t 18 not
a matter to be decided here and now

Reairding other pomnts 1 have already
mentioned 1in my Budget speech and the
detailed statement Those points have al-
ready been covered

SHRI K S CHAVDA 1 specifically
ashed What is the amount provided for
the Haijan Development Corporation ? He
18 stlent on that Why 1s the Government
giving filse promises to the Scheduled Caste
and Scheauldd Tribe people of Gujarat ?
You hindlv ash the Minister

MR DEPUTY-SPFAKER How can [
ask the Minister ? It 1s upto him If he docs
not satisfy yon therc are other means open
to you Whit can 1 do about 1t ?

I know what I am doing Don't be in a
hurry You are i «afc hands If you pro
ceed m the nght w v vou will find that
you are in the safc t of hands But if you
try to irip me you cinnot get round me

SHRI PRANAB KRUMAR MUKHFR
JEF 1 have no such intention

MR DFPUTY-SPFAKER 1 will put the
Demands on Account to vote In this con-
nection 1 would hike to say in advance so
that we cun proceed expeditiously that Mr
Mavalankar has written me a letter saying
that he would like to make some observa-
tions on the Appropriation Bill on the De-
mands on Account He has given certain
pomts Mav I tell hwm that st s the practice,
the convention, m this House that we do
not discuss the Demands on Account at all
far less the Appropriation Bill on Demands
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on Account for the simple reason that these
are only very temporary granis given to
the Government just to carry on and the
Government also 1s expected to give an
assurance that they will not undeitake any
new service under the Demands on Account ?
Therefore, 1t 18 a formal matter The regular
Demands for the whole year will be coming
and he could make these points then Don’t
st on this here

With regard to the Supplementary De-
mands | think, the Speaker made an an-
nouncement this morning that 1n response
to the points made by Mr Sezhiyan and
other hon Members, the Government will
withdraw Demand No 49 by nsuing Cor-
rigenda to this In this connection, I have
got some paper from the hon Minister re-
lating to the Appropniation Bill which will
be 1n the nature of Corngenda to that Bill
We will accept them Therefore, when I put
the Supplementary Demands to vote, T will
not mention the Demand No 49 at  all
It will not be there

SHR1 PILOO MODY You say ‘demands
with corrigendum’

MR DEPUTY SPEAKFR That s to the
Appiopiiation Bill If the Demand 15 not
voted it will not go 1n the Appiopriation
Bill

There are cut motions 1 will put them to
the House Mr Chavda do you wunt your
cut motion No 1 to be put separately ?

SHRI k S CHAVDA Yes

SHRI P G MAVALANKAR | would
like to combine my cut motion No 3 with
Shrt ( havdas cut motion No 1

MR DFEPUTY-SPFAKER It cannot be
donc

SHRI P G MAVALANKAR Then my
cut motion No 10 may be put separately

MR DEPUTY-SPEAKRER The question
8

“That the Demand for Grant on ac-
count under the head Elections be
reduced to Re 1
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[Fatlure to hold early elections of Mahajan, 8hn Y S
the Legislative Assembly of Guja. Mahaj. n, Shii Vikram

m‘(”’] 4 Majhi, Shn Kumar
The Lok Sabla diidid Mandal, Shn Jagdish Naram
Division No 9]

Mandal Shrm Yamona Prasad
Mirdha, Shr1 Nathu Ram
Mohsin, Shn F H

116.25 hrs,
Mhvision No 9]

' AYES Murthy, Shri B S
1 Bhattacharyya, Shn S P Negt, Shri Pratap Smgh
2 Chandrappan, Shn C K Nimbalkar, Shri
3 Chavda, Shn K S Painuli, Shri Panipoornanand
4 Gowder, Shr1 J Matha Pandey, Shri R S
$ Joarder, Shri Dinesh Pandey, Shr1 Tarkeshwar
6 Mavalankar, Shn P G Pandit, Shnn S T.
7 Mody, Shr: Pioo Patel, Shri Arvind M
8 Paimar, Shr1 Bhaljibhar Patel, Shit Natwarlal
9 Patel, Shmn H M Patil, Shnn krishnarao
10 Roy, Dr Saradish Patll, Shn T A,
11 Sezhuyan, Shn Peje, Shn & L
12 Somasundaram, Shr1 S D Raghu Ramannh Shi K
13 Shakya Shu Maha Decpah Singh  Rao, Shii P Ankincedu Prasada
NOES Roy Shr Bishwanath
Ambc h, Shi Rudia Pratap Singh Shr
Banerjee, Shrimati Mukul Salve Shn N Kk P *
Baruna Shit Bedabrata Samnte Shir & €
Chatuiveu  Shin Rohn Lal Sanght Shri N K
Chhotey Lal, Shni Sanglnny Shn
Darbar1 Singh Shn Sathe Shrt V wsant
Das Sht1 Anady Chuan Savitrt Shyam, Shrimts
Desar Shu D D Setht, Shii Arjun
Dhamankar  Shn Shalam Shit Chandra
Dinesh Singh, Shri Shankaranand Shu B
Doda, Shu Huahl Sharma Shiui Nawal Kishore
Dumada, Shii L K Shukla, Shn B R
Dwivedi, Shri1 Nageshwar Sinhd, Shr1 Nawal hishore
Ganga Devi, Shnumat Sokhi, Sardar Swaian Singh
Gautam, Shn C D Stephen, Shu C M
Gopal, Shnt K Subramantam, Shn C
Jadeta, Shuu D P Sudarsunam, Shri M
Kasture, Shri A S Nwary, Shn D N

Lukshmikunthamma, Shrimat: T Veharia, Shri
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andy for
MR. DEPUTY-SPEAKER : The result
of the division, as shown, is : Ayes 13;
Noes 60,

To the Ayes we may add Mr. Dinen
Bhattacharyya's vote and Mr. Shyam-
nandan Mishra’s vote; that will make it
Ayes 15 and Noes 60. The Cut Motion
is lost.

The motion was neguttved

MR. DEPUTY-SPFAKER : [ now put
Cut Motion No. 10 by Shri P. G. Mavalan-
hat to the vote of the House.

The question is :

“That the demand for grant on ac-
count under the head ‘Relicf on ac-
count of natural calamities’ be re.
duced to Re. 1.

[Failmie to give substantial and im-
mediate financial assistance for massive

diought relicf operations in  Gujarat,
aoyr
The Lok Sabha divided -
{Division No. 10] AYFS {1627 hrs,

Rhattacharyya, Shi Dinen
Bhattachatyya, Shn S, P.
Chandrappan, Shri C. K.
Chavda, Shrt K. S

Ganga Devi, Shrimati
Cowder, Shri J. Matha
Joarder, Sh1i Dinesh
Mavalanhar, Shri P. G.
Mishra, Shii Shyamnandan
Mody, Shs Piloo
Parmai, Shri Bhaljibhai
Patel, Shri H. M.

Roy, Dr. Saradish
Sezhiyan, Shri
Shakya, Shri Maba Deepak Singh
Somasundram, Sbri S. D.

b o S e St o mmony @

“Wrongly voied for AYES
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NOES
Ambesh, Shri
Banerjee, Shrimati Mukul
Barua, Shri Bedabrata
Chaturvedi, Shri Rohan Lal
Chhotey Lat, Shri
Darbara Singh, Shri
Das, Shri Anadi Charan.
Desai, Shri D. D.
Dhamankar, Shri
Dinesh Singh, Shri
Doda, Shri Hiralal
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Gautam, Shri C. D.
Gopal, Shri K.
Kasture, Shri A. S.
Lakshmikanthamma, Shrimati T.
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Majhi, Shri Kumar
Mandal, Shri Tagdish Narain
Mandal, Shri Yamuna, Prasad
Mirdha. Shri Nathu Ram
Mohsin, Shri F. H.
Murthy. Shri B. S.
Negi, Shii Pratap Singh
Nimbalkar, Shri
Painuli, Shn Paripoornanad
Pandey, Shri R. S.
Pandey, Shri Tarkeshwar
Pandit, Shii S. T.
Patel, Shri Arvind M.
Patel, Shr1 Natwarlal
Patil, Shri Krishnarao
Patil, Shri T. A.
Peje, Shii S. L.
Raghu Ramaiah, Shri K.
Rao, Shri P. Ankineedu Prasada
Roy, Shri Bishwanath
Rud:a Pratap Singh, Shri
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Salve, Shri N. K. P.

Samanta, Shri S. C.

Sanghi, Shri N. K.

Sangliana, Shri

Sathe, Shri Yasunt

Savitri Shyam, Shrimati

Sethi, Shri Arjun

Shailani, Shri Chandra

Shankaranand, Shri B.

Sharma, Shri Nawal Kishore

Shukla, Shri B.R.

Sinha, Shri Nawal Kishore

Sokhi, Sardar Swaran Singh

Stephen, Shri C. M.

Subramaniam, Shrt C.

Sudarasanam, Shri M.

Tiwary, Shri D. N.

Vckaria, Shri

MR. DEPUTY-SPEAKER : The result®
of the division is : 16; Noes 58,

AYES
The motion was negatived

MR. DEPUTY-SPEAKER : I shall now
put the rest of the cut motions to the vote
of the House.

All the other Cut Motions were put and
pegatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the respective sums not ex-
ceeding the amounts on Revenue Ac-
count and Capital Account shown in
the third column of the Order Paper be
granted to the President out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards Jdefraying the
charges which will come in course of
payment during the year ending the 31st
day of March, 1976, in respect of the
heads of demands cntered in the sccond
colunm thereof—

Demands Nos. 2, 3, §, to 12, 14 t0 20,
22 to 31, 33 to 59, 61 to 68 and 70
to 76

MARCH 21,

1975 Gujurat Appripetaiia m
' Vot e‘don Acrount EII, 1975
. The mation was adopted

MR. DEPUTY SPEAKER : Now, 1 will
take up the Supplementary Demands.
will not mention Demand No. 49. That
should clear the position.

The question is ¢

“That the respective Supplementary
sums not exceeding the amounts shown
in the third column of the Order Paper
be granied to ibe President out of the
Cosolidated Fund of the State of Guja-
rat to defray the charges which will
vome in coursc of payment during the
year ending the 31st day of March
1975 in respect of the following demands
cntered in the second column thereof—

Demands Nos. 8, 11, 14, 17, 21 to 23,
25, 27. 28, 33, 35, 38, 40 to 42, 53,
55. 53. 58, to 60, 63. 65, 66, 69, 71.
72, 71 10 79, 82, 84, 86 to 88, 90, 94,
97, 105, 107, 108, 110, 113, 116, 119,
120, 122, 124 to 128, 131, 132, 137 to
142, 144 and 146."

The motion was adopted
16.26 hrs.

GUIJARAT APPROPRIATION (VOTE
ON ACCOUNT) BILL*, 1975

THE MINISTFR OF STATE IN THE
MINISTRY COF FINANCE (SHR1 PRA-
NAB RUMAR MUKHERJEE) : 1 beg
to move for leave to introduce a bill to
provide for the withdrawal of certuin sums
from und out of the Consolidated Fund
of the Stale of Gujaral, for the services
of a part of the financial year 1975-76.

SHRI PIL.OO MODY (Godhra) : As
corrected.

MR. DEPUTY SPEAKLER : Not yet.
That is where the whole confusion comes.

Now. the question is :

“That leave be granted to introduce
a Bill to provide for the withdrawal of
certain sums from and out of the Con-
solidated Fund of the State of Gujarat
for the services of a part of the finun-
cial year 1975-76."

"Shril;;zi Ganga Devi
her vote for NOES.

also recorded

*Published in Gazette of India Extra-
ordinary, Part 1I, section 2, dated 21-3-75.



